2271 Finance

in this House those few words said
many years ago by a great poet:

“Spite of despondence, of the in-
human dearth

Of noble natures, of the gloomy
days,

Of all the unhealthy and o'er-
darkened ways

Made for our searching; yes, in
spite of all,

Some shape of beauty moves away
the pall

From our dark spirits.”
Let us live in that faith and hope.

1 p.v. *

MESSAGES FROM THE LOK SABHA

I. THE RESERVE Bank or InpIA

(AMENDMENT) BiLy, 1960

I1I. Tee EsTATE DuTY (AMENDMENT)
Biin, 1960

SECRETARY: Sir, I have tg re-
port to the House the following two
messages received from the Lok
Sabha, signed by the Secretary of the
Lok Sabha:—

@O

“In accordance with the provisions
of rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to enclose
herewith a copy of the Reserve
Bank of India (Amendment) Bill,
1960, as passed by Lok Sabha at its
sitting held on the 26th April, 1960.

2. The Speaker has certified that
this Bill is a Money Bill within the
meaning of grticle 110 of the Cons-
titution of India.”

(In

“In accordance with the provisions
of rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to enclose
herewith a copy of the Estate
Duty (Amendment) Bill, 1960, as
passed by Lok Sabha at its sitting
held on the 26th April, 1960.
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2. The Speaker has certified that
this Bill is a Money Bill within
the meaning of article 110 of he
Constitution of India.”

Sir, I lay these two Bills on the
Table.

Mg. DEPUTY CHAIRMAN: The
House stands adjourned till 2.00 p.m.

The House then adjourned
for lunch at two minutes
past one of the clock.

The House reassembled after lunch
at two of the clock, THE VIcE-CHAIR-
MAN (PanpIT S. S. N. TANKHA) in the
Chair.

THE FINANCE BILL, 1960—contd.
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[T @ Foar FHET)

fF ga 3397 99 ST FL S {F g
WO T T% | 45 ATLqas & fog
foqer o 1 @ & 1 Y 7@ IIAT
oA T ITEAF g FF Fgi X FY7 o gy
FM &, FAE T AT FEW & FF
W W I F OWmI Ag &l
qMIPE | FIF T @A F I
gaafaa @ ! WS WX W UR-
T[T J FAA-T AGL HOT QT AT W0
Qger 7E G W qg ARG & o A«
¥ =wfias gaig A A FT Fr @
2 | zafed ¥ 3@ 9499 § 39 F79
s Mg #R gAY S IuwS qfH
7€t g€ & et i fa=ms a1 g ofv A
&l & Fgi o foa€ & 9 Saesy
FAT Afq AAAEF & Hits 99 gH
TRl F3 F9d § ar 59 & fad
| gq ¥ g o0 77 § 5 gw waw g2
F A1 TS AT HTIHT 3T @ A
FTH AT H< qHAT | IG7 9 98 #T @I
t fF o wmaY ¥ g oF AW &
T g T & & HIX ag T aF
Hifrm iR aras 1 o T
TOF A FAFTIA A @ R
R ¥ § T0T T § agT FEaw
AW | AN IZT@T A AT @I
f& a1 g- 7 afe s My FT T AT
W oAg1E 3 i F AT % wENT
BT & ' TT T SHAT ° AT A
I AINT G T 5T & TOHT HTXA
FITE 7 3 TFIVT AT GITAT ACHIC
FT 9TH FgaT § F4i0F 7y K owm
TFUWE, T TERATH 4T FL F
EF BT HAT TT A T FT T A FaA
qF AT qE 3T ARATAT T, GG AT
g WE@EAT AT § |

97 &7 § g9 97 & T famvr & T
gaR faa & oF agq ast W G ot
g 7T Y FF 99 § ug @ g
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qraer ITHAL 1 & forg fopaanr awafy
g ST @ WX SEHRr ww feae &9
S q 99 We g 47 A v
AT § 1 ST FeraT ar gty ¥
IR A I AAT § Agonan g fw

IR ARTEY # w9 ¥ sava frEshe

afgarat & & wfzemdl & 7 ar e
F FETET g WL 7 7 fafaa g =i
g & 7 fafay agi S @@ =
FAT A I woAg A ARy
AT ST g 1 afgd aqaC 75197 8y
FT FFAAT q TF AT & A
F FTA T AW T3 q3T THT &, THar
il ECaCE AR e G AR
AET Z 1 AT EH  FUAT FA F FAT
faar #7 =9 9%, @A A A faaw
LT AT T

gt aX AT 34 ZH OF HAE gag
a7 ATT g - ET g A FATT AZ
"oy fav 9 faw s wr g 1 & guw
F A= ¥ g, foqr g7 F = § g,
IgT WTE F A F HAE, A qg
W #, AREr wEd #, IO FU4 F{
7% 919 sqTd &1 W § | A 99 fF
AR I & T qFe F IRA A §C
fears & <R} & q@ aewT Fv AW 7
gt saeqr W 99 f fasw w v owwE
ag T & 39 MK {52y &7 § g/ e
Y FY TET & | AT TH 9 F gaq A
T ATEAT @l WL g & fF WAy
T ZATT & 1 9% ¥ g7 @aT g &
&9 q I WEAT gk faet ¥ g2 v %
&\ EH A FAA A T GEA F
femmaeion ¥ 5T 77 & | gH ar WIAT
wraar aga g gt anfgg | wTE A
Fepfa oY 3@ gu AR IqF @A g
FT 3@ gT & T AE 98 FHQ § AFT
gW =T & g § gwifaq g ar
@ § AR O A FE NG T
T § 1 39 A ¥ Aaaw fhaAr wmy
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98 AT TTH A 41T GG T @I E |
T g Praw fags @ & o fE o
qZT AT AT AT AT A7 | AT FA A
Fgi T Afeai &, Fgi T FwAfAT g,
g 935 29 X @ 2 o i 1%
g9 I35 T &, oA IS F J@AT AT
2 I AT AETAF & | A 98 a7
44 2 fF g7 99 afas @ W Fs
FTA FL GE | A FT QO FAT
FE & T IqF 90T &1 g TAqIE
&t Y 3GAT § AR I A A0 AT
2 A T gu aFTar F1 v e
9T 9T THT | §F I8 FIS FL AGH IA
TFT & A1 gH I/ 77 AT AT
guir {5 a8 guwr &% g 1 A F
T8 g9 frgy afasw fFg ok ST
T TF U F H, T qeql §, 999
vy F AT H qg WEAAT 7T AL o 5
#E WITIAY AT T & AT SHHT AT
FUAFRT FIIH A 3 a9g § g
AT T gS, T 99 & gH AIA1E
T @ ¥ AN gaAl ¥ u% §8 Waam
facgar g & T & 1

SATRT A Fg FT CF FrEr & frara
9 gg 1 At g F oA www #
g ARAT F 90 & FY TN ¥ (e
XZE | FEET FOT | R T 48 uw
TR T3 § AR OF fG9Aroig g
g fF 7ar 9 g ¥ gar ¥%ifame &
EROF UEFH | i HAT T Feq7 aX@
7% & & AT FH F WAR (B A
ey g o7 <@ & 7 AT wrawe @
% fa@ #, qg 2@qT IE 2, 48
FAAAT T& § | ITH § WEAATT ILAT
TELY § | AT WLFAS SR 89 ¢ °g
SFFT ST gH F1H F Jq &1 AR
FIH § Q0 AT e a1 g AR
AFFTT Tg FL IR (AT eq X A 0g=
54 | gafag @ faq 74T w3raq ¥ 78
Faaa wrgar #%4) 5 37 917 W T|ar
qgT T & |
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19 &, $fwr & ferg WY Srg w20 TEY
TGy AT QT § | TGP AF q AT B,
St gy 7 3@ Wr § 9ey qF s
AT ¥ 7 o 7t a1 @i ay g9 9
for @@ W @ Taslam ©F ) AW
# gAY ART T gIA AT V@ ]
#R 7g W@ & fag avawere | §
FifF TH GUAT LAY & g1y F AT T
FAAF T @A §H I G ST A
FT TG 2, &9 q@U & wAAaT ¥ 79 qOF
T G, 48 qIET AR gamy 1 faua
g 1 gw @t o arfge fF gm a@ &
FIAT ZH TRAETET TR #1 #HiK
T &7 F 99 1

& Her wiW A @ O et
AT et g f A g wTRAt #v AT
TF agd AvaT A1ST SR FA7 faun |
A% g, 9T g8 7 =T I w5 |
el ST @t a1 faat SfFT F17 T
SN, FW IAF FE AT, Y
g ? | fgdtg qEasig qieE w6
g g1 T AT GHT T AT T 8
MFAT § AgT qgA T qIfAem L@
AT & 9 AT gF Aeq TSI | 7gL AGH
a1 @r &, 7 4T FT OF IFR
faveg w3 2 5EEY Twaeh OQat
goo ¥ UM VWA @ & 1 HH
agi o= fg=rd & faa 1€ o gram 78t
g 199 (eW¥ ® agl 9% UF qfe gIsrr
Ay I F 19 ¥ AgAT T 9 F77
aret o, gy At ¥ oow "R A
AT qTSY g% At B wwr fgard &
gre faer @, dfe s q19 991
F QU € AT § v a8 Frerar g
€T FT T A | qar TGy AT
2 qar AgY & | UEY mewd ¥ o@en ¥
TEIT FT qGAT AgT TarAIfaF gy Tt
2 | stgt ax fa=rs 1 Ars & A 8
A< & WY FTH TIqT AT § gt a¢
qr aga gfererafdeaty & qoar wear
g 1 gfEa, 3T 9T fY 7T g3m IET
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AEA AR g TG AR F JeeT H
R SR G G L
qAET gHT qf ArArEd fear o
f& fags Tttt & fag, S fawfag
F F fAw gH TgEAT & &7 § sqTaT
grarE ¥ o9 37, 9T AT g @7 ¥ a8
At § f wsy wew ¥ fag ot gauta
F qeqT § 9% I8 FH &, 7 FafF a8
aqq frgsT gaT ¥34 | A IHRAT
T AAT AT g = foraar g7 fazmn
STTAT 97 AL AT & 99 A, 19 a5 &
fear St 3@ guadty AT ¥ Q¥
AR ag fasfag & smr 9k gX &
W F A9 9T ¥ G¥ faame g9
qAEF QAT | 9 LT, It fuge ge &
3% fager gig faar ar @ A S A
9@ @ & STET AR A ST @7 A
w@r & | aEr Afa w0 aww § Ay
HIAT | FEF GAT AT wnfem, fifa g
giaT =g fF fogel #1 ST ggmar
e, 7 i Su% fogeas 1 9% frgiean
gy |
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s wfo Ao TWANT (FFE)
frgs gu 3wt aw > ww ST Ay |

qAadt Fomw FAR - A4S fUgs
T} GI ATAT I AIGT FGT @Y I3 B8
fragr g A F3T 1 9 @A F F9
qT ZT 9T F FG qF qAT ! Feqy oy
A Tex @M, S§F fAg A A 3y
g |+ ( Time bell rings ) @
faaz &1 G = =ifgd

UF T 1T 48 & [F FEI N g
Gy ¥ «df wrn fr fage St &
qTHT 9t & for Wt 7 fas | W et
qET F1 a9 AR fear € g@Ar
fas & q9aAX A9 7 OF T & W F
qgIS 9% TET AT & | &L AT aFiad
# agr F7 AT FET @A E ) awl &
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AT AT §, S o 7 ey e v
T g A A I T B AW
MR E | 3T A Fifsd, IAWT TN
FT AT &1 oW A, Afed ey
FT g ¢ a9 g F e A FER
T & fag ardT 3§ A€} 9E 9g
feraet rootT &7 fawg &7 Rl aF 9
FENIRA T agi T A1 g9 faa A
Fa1 3@ g fF uF Gidy o qradr agt
93 2 ¥ ga a1 o = @ g, AR
TIT FFH AN T g7 I3 @A & ¢
g7 ¥ 33 AT A g1 §, ITH AT
grar g o fyasraer it ¥ W
TEAT 98 G & fog qrdT AT qAT ¢ )
T a99 H 98 919 3@FT qH 497 g@
g1 5 uF wer F oA w9
RS FTEAT F AT | IgH! qg TS
g fF 9 s 9 wEE, 3% at
IR 27 F fau o W& & gefeg
ST A F WHT | SYFT FEHT AT
T FHFT A A AT § AT I ey &
TIY TN 9T FIAT TIAT § WX IOAT
F G AW F TR g SHET AT AT
ST & saadT wmafeafq § ; 99 SEH
Ig {2 faar ST § [ g TIT ST
@ rear g @1 wafad wgr X I
afcfeafaat &, StgT gw I 1 gaear W
TRl B FT I q@1 HY FEAFAAT &
EAT § | 99 S AT €AY AT A9 Av
FT Gl | 39 9T gaTy S fugsT gar
T § q€ @1 T A T8, qE IFT A
qSY @I &, 98 UF & 7T F foag agy
W2 | § ATIHT AT IS FISAATRL
FT GAA g 0, S GHAT T IAN
AfFq Fgi g | Sa g1 fermT &Y i &
IR 7 3@ &1 a7 § IaaT faet &t aman
21 a1 T qF gW @A FT AT gHAS AT
TEIT § | 99 §H ATAS § g AW
#1 9T gF Agl @ g%q ql gH I
ary % wgrafa fearaFa § (Time
bell rings) Fg1 A AF AGTAT . .
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Iraureaer (s Mo o FFET) ¢
UM AR FAA, AT #AZI@ faqe ara
kA

Surr P. N. SAPRU (Uttar Pra-
desh): Mr. Vice-Chairman, on the
Appropriation Bill I had some remarks
to make about the incidence of in-
direct taxation in this country. I
said that the question whether the
incidence of indirect taxation has not
reached a very high limit should be
considered with g fresh mind. The
Finance Minister in his observations
said that as we move towards a socia~-
iistic pattern of society the incidence
of indirect taxation was bound to go
up. That no doubt is true to a certain
extent, but it must be remembered
that we are working a mixed system
of economy and the capacity of the
people to bear indirect taxation is
limited. We have got a poverty-
stricken people; the middle classes are

a poor lot and we must not make
conditions difficult for them. That
was my point.

Now, Sir, I am glad that the

Finance Minister has given some relief
in this matter of indirect taxation.
I note that substantial relief has
been given under the revised propo-
sals to the film industry by prescrib-
ing graduateqd scales for cinemato-
graph films. Agricultural tractors, I
note, are going to be exempted from
excise duty. Duties on medium-size
cars, staple-fibre fabrics, cycle free-
wheels and rims will also be reduced.
Now, I would have liked the relief
to go further but I note that the total
amount of relief granted will be to
the extent of Rs. 47 crores. 1 would
like to make a suggestion. It has
become imperative for us to think in
terms 'of State trading, State busi-
nesses and State industries. I would
not say that we should do away with
the private sector altogether. That
is not my point but it has become in-
creasingly important for us to think
in terms of State trading, State busi-
nesses and State enterprises. I would
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t also like the State and private enter-
prises to become partners in what
they call “co-partnership” schemes. I
would Iike industries to be run on

l. the basis of 51 per cent. State capi-

i tal and 49 per cent. private capital. T
would also suggest that we take up
seriously the question and see whe-
ther it is possible for us to amend
our Company Law in such a manner
as to make our workers actual share-
holders in the companies in which
they are working. My mind is work-
ing in the direction of what Mr.
Joseph Grimmond calls ‘co-owner-
ship’. It is not profit-sharing that I
am thinking of. I want our workers
to be participants as shareholders in
the industry in which they are work-
ing. There must be representation
of workers on the directorate as well.

Apart from this, I would like the
question of social security to be taken
up seriously. We have a Social Wel-
fare Board no doubt but the average
man is entitled to ask: “What are you
going to do for me in the mmmediate
present? You want me to make sacri-
fices for the remote future. All right
but are you doing anything for me
for the immediate present?”

Let us take the case of old men,
men who have reached the age of 65
or thereabout. The joint family sys-
tem is breaking down. We have sons
and daughters who do not care as
much for their parents as people in
the olden days used to but I am not
blaming them. Conditions are very
hard these days. Therefore we must
have a system of old-age pensions in
this country. I am proud to tell you
that my own State of U. P. has given
a lead in this matfer. We have in-
troduced a system of old-age pensions
in U. P. I remember recommending
a priest who was a pious man for a
pension. He had served our family
well. I am not interested in priests
but I am interested in human beings.
I remember that priest coming up to
me and asking me to help hi m to
get some relief under the old-age
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[Shri P. N. Sapru.]
pension scheme. 1 certified as to his
character, etc. and he was granted an
old-age pension but he did not un-
fortunately live long enough to bene-
fit by it. I think in Centrally ad-
ministereq areas, we should have
some scheme of old-age pensions and
we should give a direction or lead in
this matter to the other States of
India. I think the Finance Minister
should take up this matter with the
Finance Ministers and Social Security
Ministers of the State Governments.

Sprr BHUPESH GUPTA: If they
are to introduce this, they will want
money from us immediately.

Surr P. N. SAPRU: We find money
for so many things, we find money
for steel plants, we find money for
very ambitious schemes but we do
not find money for schemes of a bene-
ficent character. I would also like
thought to be given to the question
of whether we should not have some
social security schemes for orphans
ang widows who are unable to sup-
port themselves. They have a claim
not upon our charity but upon a
sense of justice of the community. I
do not consider these measures as
measures of charity. They aré mea-
sures of social justice and socialism
has little meaning if it does not mean
a better life for the common man.

Then I would like to invite your
attention to the fact that the price
line is very high and is not showing any
tendency to go down. I do not know
what is the reason for this tendency.
It is a matter for enquiry as to whe-
ther deficit financing, external and
internal borrowings and heavy taxa-
tion have not created a  situation
which leads to inflationary pressures.
So we must devise machinery for
holding the price line. We must not
be afraid of physical controls if neces-
sary in order to maintain the price
line.

I would invite your attention to the
63rd report of the Estimates Com-
mittee in which that Committee has
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observed that there is no uniformity
in regard to the submission of annual
reports and accounts of public under-
takings to the Parliament, There are
cases mn which they are not submitted
in time and there are cases in which
they are not submitted without the
auditor’s report. We have set up a
number of public bodies in recent
years. I see no reason why the re-
ports of all these bodies should not be
submitted to Parliament. I see no
reason why the reports of these
bodies should not be scrutinised care-
fully by discussions in Parliament,
This is an important matter and upon
the manner in which Parliament exer-
cises its control over the public sector
will depend the future of the public
sector in which we are so much inter-
ested in this country.

I should like to say one or two
words about public health. Preven-
tion, as men of medicine will tell you
these days, is better than cure.

As everybody knows, the most im-
portant thing for the prevention of
diseases is an adequate supply of pure
drinking water. But we know that
there is no adequate supply of pure
drinking water, or rather there is no
supply of pure drinking water in our
villages. Qur villages, therefore, be-
come the breeding ground for diseases
and that too preventable diseases.
Therefore, the poor man is entitled to
insist that there shall be the highest
priority given to the supply of pure
drinking water in rural areas. I think
it will take about a hundred crores
of rupees. I have not worked out the
figures and I am rather bad at figures
—but I think it will take about
Rs. 100 crores to cover the country-
side with protected wells.

Next, Sir, I would like to make a
reference to the rvaluable report of
the Tyagi Committee on tax evasion.
I' would say that I generally agree
with their view that the incidence of
tax evasion is not as high as Prof.
Kaldor makes it to be, There are
some persons who think that tax eva-
sion is to the extent of about Rs. 400
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or Rs. 500 crores a year. I think
that all these are exaggeratcd esti-
mates and I think the Finance Minis-
ter was on right lines when he said
that the incidence was not as high as
it was made out to be. Whatever be
the incidence of tax evasion, the thing
is wrong and it should be stopped. I
make no distinction between the man
who evades taxes and the man who
forges documents or the man who
embezzles money or the burglar who
burgles in our houses. These tax
evaders are scums of society. They
are not pillars of society, though they
often pose to be pillars of society.
There should, therefore, be . .

Surr BHUPESH GUPTA: But they
are the patrons of a particular politi-
cal party. '

Surt P. N. SAPRU: But you have
got patrons in foreign lands. The
most disgusting feature about my hon.
friend’s party is its foreign allegiance.

BHUPESH GUPTA: Are
also who

SHR1
there tax evaders there
evade Indian taxes?

Surr P. N. SAPRU: There are tax
evaders in your ranks also and 1 can
say that our party, whatever you may
say, can claim to be more pure than
your party.

I think we need more Income-tax
Officers and I have got a lot of sym-
pathy for these Income-tax Officers.
They do their jobs pretty honestly, I
think, and they do their job pretty
efficiently. They are hard working,
But you cannot expect them to do
the impossible. You need to increase
their strength and you must have
adequate staff in order to be able to
tackle this problem of tax evasion.

Next, I would like to say a word
about the inheritance taxes. 1 made
a reference to this question of in-
heritance taxes in my speech last year
and I would like to repeat what I

said  then I do not like
this institution of inheritance
and I am reminded of John

193 R.S—T.

'
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Stuart Mill’s feelings with regard
to this question towards the
end of his life. He had come to the
conclusion that this system of inheri-
tance was wrong and needed to be
controlled. I think in order to pro-
vide some incentive we may be able
to put up with it to a certain extent, but
I thing there should be different slabs
for different types of people. For
example, the slab on the grands n
when he inherits the property should
be higher than the slab on the son
and when the property goes into the
hands of the great-grandson, -care
should be taken to see that the pro-
perty disappears altogether, because
an attack on inheritance is necessary.

Surt BHUPESH GUPTA: Shall
we wait till chat day comes?

Surr P. N. SAPRU: The institu-
tion of inheritance is a bar to the
creation of an egalitarian society.
With inheritance it is difficult for
society to give equal opportunities to
all. With inheritance in its present
form a man cannot start life without
avoidable handicaps. We have +to
approach our task not in the spirit of
economic or social obscurantists. We
have to approach our task in a radi-
cal spirit, and we have to approach
our task in the spirit of men who
look to the future. We have to
approach our task in the spirit of men
who believe that it is possible for
them to create good living conditions,
with effort and zeal and with deter-
mination to do the right and the just
thing.

Sarr K. SANTHANAM (Madras):
Mr. Vice-Chairman, I propose to con-
fine myself strictly to a few major
issues of taxation and financial poli-
cies. I know that it is a tradition of
the debate on the Finance Bill to range
widely from Peru to China,

Surr BHUPESH GUPTA: And
from father to the great grandson

Sarr K. SANTHANAM: Sir, a
Finance Minister can pursue two poli-
cies of taxation. One is that he may
adjust his taxes so that annually his
budgets are as nearly balanced as

h !
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[Shri K. Santhanam.]

possible and unhealthy trends are cor-
rected and healthy tendencies pro-
moted. This is the policy which ought
to be pursued by a mature economy
where industrics and employment
have reached a bigh level, The other
policy is to have a stiff dose of taxa-
tion one year and give the coun.ry two
or three years to assimilate that taxa-
tion and become prepared for a fur-
ther dose. I think it is this policy
which is suitable to a developing eco-
nomy. It is no use having pin-pricks
year by year Sir, in this connection,
1 wish to pay my tribute fo Shri
T. T, Krishnamachari, whose courage
and foresight have enabled the country
to have a rest from taxation for the
last three years If today all the
State budgets are balanced, it is due
to his foresight.

I know, Sir, that the present Finance
Minister has courage to face unpopu-
lar decisions but somehow I feel that
in this matter of taxation and general
financial policy he is hesitant, he is
not sure of himself, and therefore he
has allowed himself to pursue what I
would call this pin-prick policy. By
levying numercus taxes which would
bring in about Rs. 20 to Rs, 22 crores,
he has not covered the deficit. He has
not prepared the country for the
inauguration of the next Five Year
Plan. In my view either he should
have given a sort of tax holiday this
year to the country and said that it
must be ready to face the burdens in
the first year of the Third Plan or he
should have raised Rs. 50 crores or

Rs. 60 crores and at the same
time announced that for the
next two or three years there

would be no further taxation so that
the country could settle down. Today
we are in the unfortunate position of
having numerous taxes yielding small
amounts and thus creating a lot of
agitation throughout the country bhut
then these amounts do not cover even
this year’s deficit. In the next year,
unless the Finance Minister is willing
to take to large-scale deficit financing
which will be ruinous, which will
increase the forces of inflation which

|
y
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\ are already prevalent, he will have
to raise Rs. 70 crores or Rs. 80 crores
or Rs. 100 crores of revenue; other-
wise, he cannot start the Third Five
Year Plan. Therefore, I earnestly
plead with the Finance Ministry that
it must make up its mind and over
the doors of its office this slogan

should be put up ¥z 3T 77 fam afa’ -
the man who doubts perishes.

Surt BHUPESH GUPTA: Then
according to what you have said of the
Finance Minister, he will perish inside
the room.

Surt AKBAR ALI KHAN (Andhra

Pradesh): He did not mean it that
way. Please do not interpret him
like that.

Surr K. SANTHANAM: 1 think he
will survive all your comments.

I agree with the Finance Minister
when he said that the country has to
depend more and more on indirect
taxation because direct faxation can
be collected, is being collected, from
only one per cent. of the families in
the whole country and at the present
level of incomes, he cannot easily ex-
tend this. This is in sharp contrast to
the position in the United States of
America and in the United Kingdom
where almost every family is paying
income tax. There are about sixty
million families paying income-tax in
the United States of America and about
twenty million families paying income-
tax in the United Kingdom as against
a merea six or seven lakhs of assessees
in India.

Dr. B GOPALA REDDI:
million.

It is one

Surt K SANTHANAM: QOne million,
that is, ten lakhs. Therefore, while
it is quite true that indireci taxation
has to be resorted to, here also some
general principles should be followed.
Indlrect taxation should nnt he levied
on either industrial raw materials or
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on transport because such faxation
multip'ies itself enormously and results
in a greater increase in price than is
warranted by the actual taxation. Itis
highly unfortunate that this year the
Railway Minister should have levied
a surcharge of 5 per cent. on freight
and the Finance Minister should have
levied taxation on diesel oil. What is
the effect? It goes on multiplying on
every item of production and on every
‘item of distribution and it is not pos-
sible to calculate the effects of such
taxation. On the other hand, if in-
direct taxes are confined to articles of
consumption, the consumer may be
hard hit but that is the price he has
to pay for development. It will not
affect production and the effects will
be calculable., Therefore, I would
suggest that it should be a rule of
policy that indirect taxation should
be confined to consumption articles,
and as far as possible to those con-

sumption articles which are either
luxury goods or articles which are
avoidable, which a man can avoid

and yet keep his health and that of
his family intact.

Sir, while I agree that direct taxa-
tion cannot be enhanced, there are
- many methods by which the existing
resources can be enhanced. I feel that
there should be a clear distinction
between taxes on salaries and taxes
on business, trade, profession, etc.,
because the full amount of tax is being
collected from the salaried people
while only a partial amount, pro-
bably not more than fifty per cent.
is being collected from business, pro-
fession and callings. If the rate is
about fifty per cent. higher for busi-
ness, profession and callings, then
after evasion you may get something
like the present rate. For instance,
there is hardly any lawyer, any doctor,
any trader who does not take part of
his income in cash and does not show
it in his accounts. This is very well
known.

Dr. B. GOPALA REDDI:
sweeping remarks.

Very
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Surt AKBAR ALI KHAN: Ques- .
f tion.
Surr P. N. SAPRU: It is a

very
harsh word. '

Surt AKBAR ALI KHAN: It is
very sweeping.

Surr P. N. SAPRU: to

these words.

I object

Surt K. SANTHANAM: There are
not many lawyers—I would put it
that way.

Surr SHEEL BHADRA YAJEE: It
is a fact, Sir.

Surr K. SANTHANAM: I think
sometimes truth is bitter and I am
here to speak the bitier truth.

Surr N. M. LINGAM (Madras):
Generally speaking it is so.

Sur1 K. SANTHANAM: All right.
There are honourable exceptions fo:
everything. What should we do? The
first thing is to increase the rate of
tax on them.

Dr. B. GOPALA REDDI: On

lawyers alone?

Surr K. SANTHANAM: On pro-
fessions, business and on callings,
where you cannot deduct the tax at
the source. If you increase the rate
of tax—to say fifty per cent, in the
case of these professions and call-
ings .

Surr J. S. BISHT (Uttar Pradesh):
Will that not be a violation of the
Constitution?

Surt AKBAR ALI KHAN: On what
basis will you discriminate?

Surt K. SANTHANAM: There Is
no question of discrimination. Any
salaried man will be treated one way;
any professional man will be treated
another way. There is no constitu-
tional objection. There is nothing un-
constitutional in saying that a pro-
fessional man need not be taxed in
the same manner as a salaried man.
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Surr SANTOSH KUMAR BASU: Is
it my friend’s contention that the
taxation policy of a country should
depend on the basis that a section of
its citizens is dishonest

THe VICE-CHAIRMAN  (PanpIT
S. S. N. TankHa): Please let the hon.
Member continue uninterruptedly.

Surt K. SANTHANAM: It is a fact
and our taxation policy should be
based on facts, not on fiction.

Secondly, I think that a list of tax-
payers and the tax paid by them
should be published and broadcast as
much as possible.

Surr BHUPESH GUPTA: Like the
electoral rolls.

SHrr K. SANTHANAM: For inst-
ance, there is nothing to hide when
people pay land revenue. There is no
secrecy about it. Why should there
be any secrecy about income-tax? If
wide publicity is given then I am gure
there will be a sense of prestige,

there will be a sense of fitness that
will come into play and no doctor
who is getting Rs. 2,000 will show

his income as Rs. 200 or Rs. 500. His
standing in his own profession will

fall. That will be the case with the
merchants also. When he says that
he is paying income-tax only on

Rs. 10,000 then people will not deal
with him, the banks will not give
him any loan, Therefore, this will
ensure that the people at least try to
keep their income for taxation at a
reasonable level consistent with their
status in society.

Surr H. P. SAKSENA: There are
many good points in your argument.

Sur1 K. SANTHANAM: You may
take the good and leave out the bad.
Sir, the time has come for the sim-
plification of income-tax. There is
no justification for having a surcharge
and a special surcharge. In the old
days they were meant to cheat the
States of their share of the taxation
because these surcharges were meant
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exclusively for Central expenditure.
Now, after the reform of the com-
pany taxation, probably the  next
Finance Commission will have +to
recommend that the entire proceeds
of income tax will have to be divided
among the States and that the Centre
should be content with the taxation
on companies. I think the Centre can
raise more taxes from companies than
from individuals and it will be a
clean division which will be whole-
some for the country. Therefore, it
is time to simplify the taxation
structure and in the field of company

taxation the sooner the exemptions
are done away with the better it
will be. Sir, people speak of en-

couragement and rebates for new
industried. The expenditure on  the
Plan—thousandg of crores a year—it-
self constitutes the higgest incentive.
All the consumers, especially the
upper middle class consumers, all the
contractors, all the technicians are
full of money and there is no need to
give further incentives. The capital
will be forthcoming and all these
exemptions and rebates should go
and it will mean a valuable source
of income to the Centre.

Sir, I wish to say—-I am trying to
make it as brief as possible—a few
words about the federal financial re-
lations between the Centre and the
States. Now, matters are coming to
a curious state. This year—in 1960-
61—the Centre is to give about
Rs. 729'34 crores, nearly half by way
of subventions and grants and half
by way of capital loans out of which
the States have to repay Rs. 103
crores for repayment of loans and
Rs. 6197 crores for payment of
interest. That is to say, it is nearly
one-fourth of the amount which is
given by the Centre and it is becom-
ing more or less a book adjusiment.
If things go on at this rate, at the end
of the Third Five Year Plan the
amount given by the Centre and the
amount paid back by the States to the
Centre will be equal and the whole

| thing will be reduced to a mere farce.
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Dr. B. GOPALA REDDI: That will
ke o state of self-sufficiency.

SHrr K. SANTHANAM: It will be
satisfactory book-keeping without the
money passing from one to the other.

Now, I strongly object to the present
system of matching grants. This is
one of the causes of wastage of money
throughout the country. The States
are going in for schemes of which they
are not enthusiastic because other-
wise they could not get the Centre’s
portion of the matching grant. A
State is not anxious to manufacture
palmyra jaggery but unlesg it goes in
for palmyra jaggery, the Centre will
not give any money. I will give one
interesting 1nstance. In Vindhya
Pradesh there was no meed for Gosa-
dans; the whole State was full of
vacant land. But the Centre was
giving cent per cent. for some years
and 75 per cent. for some years and
the Gosadans had to be started
because the Minister said that it would
give employment to some people. At
first the number of cattle that the
workers could put in the Gosadans
was less than the number of cattle
that were eaten away by the tigers
but the Gosadans had to be estab-
lished and their number increased
because of this principle of matching
grants. - I have taken an extreme
case in this instance. I do not say
that all matching grants are bad or
they have not been utilised but there
is a tendency for wastage of money
in this principle of matching grants.
Let the Centre say, ‘I shall give only
so much money to every State, If
you put more in the till you can have
a larger programme and it you do not
raise any money then you will have
a smaller programme.’ So let there
not be a competition in wastage.

Sir, only one more point. I am
glad that the Finance Minister has
started the Prize Bonds but I regret
to say that the scheme has not been
given that start which I expected it
would be given.

Surr BHUPESH GUPTA: But some
photographg appeared all right.
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SHrI K. SANTHANAM: It was .
worth starting the bond scheme on a
large scale or it was not worth start-
ing at all. From the beginning they
should have calculated that they
would collect, say, Rs. 100 crores and
started with Rs, 50 or Rs. 60 crores
worth of bonds in stock. I was in
Bombay on the 1st April. Within
two hours all the bonds were sold
out and the counters were closed.
That has been the case everywhere
and that is why there has been mo
publicity for those bonds. Why
should the Government launch a
scheme in a spirit of hesitancy? If
they have no confidence, they should
not start a scheme. If they have
confidence then they should have
seen that every post office, every
treasury, every branch of any bank
mn the country had enough stocks so
that the initial enthusiasm could not
have been damped by this paucity of
bonds.
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In this connection, I have to suggest
one thing. The 100-rupee bonds are
all right but I feel that the 5-rupee
bonds should have been made State-
wise, because that will ensure a cer-
tain minimum number of prizes for
each State. Now it may happen—I
do not say it will happen—that all
the prizes may get concentrated in
one area and there may be disappoint-
ment. The 100-rupee bond must be
national; but the 5-rupee bond must
be sold on a State-wide basis.

And finally the peasants should be
protected. Today asitis, itisa bearer
bond. I think every peasant, every
poor man, who buys a bond must be
authorised to put his name and have
it converted into an owner bond so
that anybody who cheats him or who
steals it away from him would not be
able to get the prize. The prize must
go only to the ©person whose
name is put on the bond, this will not
creat any administrative problem.

Sir, I have not been able to deal
with many of the points I wanted to
take up, but I thank you for the
opportunity you have given me.
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Sur: K. K. SHAH (Bombay): Mr.
Vice-Chairman, Sir, the Finance Bill
does not represent the policy; it is
not a policy-making statement. The
Finance Bill must interpret the policy
of the Government or the policy laid
down by Parliament and therefore
the Finance Bill should be looked at
from the point of view as to whether
the socialistic pattern of society which
has been accepted by Parliament and
th country is reflected in the Finance
Bill. Sir, I was very happy when my
hon. friend from the Opposition, Mr.
Ramamurti, referred to the question
of what was the assessed income and
what was ploughed back by Govern-
m nt. I thought that by using these
figures, he would do justice to the
Finance Bill and to the finance depart-
ment but unluckily in his anxiety to
find fault everywhere he missed the
bus. He referred to the fact that in
1949-50 the amount assessed was
Rs. 615 crores and in  1959-60 the
amount assessed was Rs. 1184 crores
and his argument was that even
though the assess d amount had gone
up from Rs. 615 crores to Rs. 1184
crores what was ploughed back was
simply Rs. 80 crores approxima‘ely;
that is, it was Rs. 159 crores in 1949-50
while in 1959-60 it was about Rs. 242
crores. Now, let us examine whether
th~ criticism levelled by Mr. Rama-
murti that the rich has become richer
and the poor has become poorer is
justified by these facts. The taxation
structure which has been employed
by the finance department, I thought,
deserved handsome encomium for the
simple reason that an individual on
his un arned income paid 84 per cent.
maximum income-tax besides paying
wealth-tax on unproductive invest-
ment.

[Mr. DeEpuTy CHAIRMAN in the Chair]

Then so far as the public or private
“~imited company is concerned, I think
the House r alises the change that was
brought about last year. First of all
45 per cent. is paid by way of
tax. No rebate is given. The
dividend comes into the hands
»f an assessee after the tax is deducted.

3 p.M.
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The deduction that is made from the
declared dividend and it is only taken
advantage of by a man who does not
pay a higher tax. But when it comes to’
a man who earns more than Rs.
30,000, the man instead of getting ad-
vantage of the deduction pays about 84
per cent. maximum. Therefore, my
friend ought to have known that if
the assessed income goes up and if
something less is ploughed back, then
it means that the number of assess-
ees has increased. The increase in
the number of assessees relates to
smaller assessees and not bigger assess=-
ees. From the facts collected I
find that in 1949-50 the number of
assessees was 4,45,506, whereas in
1958-59 the number of assessees was
8,40,137. This shows that the Finance
Ministry has succeeded in interpreting
the policy and that is, so far as this
country is concerned, those who are
capable of paying more must pay
more and those who are not capable
of paying more must not be made to
pay more. Everybody pays according
to his capacity. That principl~ has
been amply borne out by the taxation
proposals which have been brought
forward by the Finance Ministry.

Then, Sir, I was amused to find my
friend, Mr. Ramamurti, saying that
the real wages had gone down. In
fact, he said that the common man’s
income had gone down and people
suffered while the rich people had
become richer. I hope he r-alises:
that in the wage structure, the base
of the wage or the standard income,
dep ‘nds upon, first of all, the price of
foodgrains. If the price of foodgrains
is the base of the wage policy or the
cost of living, then he must find out
where these foodgrain prices go.
Do-s it go into the hands of the rich
man or does it go into the hands of
the common man? I find from the
statistics collected in the booklet
“Estimates of National Income” that
this country’s national income is about
Rs. 11,000 crores, out of which the
total agricultural income is 61'9 per
cent. In other words, it is Rs. 6,100
crores. .
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Surr MAHESWAR NAIK  (Orissa):
How is it disturbed?

Sur1 K. K. SHAH: I shall deal
with 1t, 1f you have a little pauence
wi1 me. If my hon. friend is wor-
ried I may tell him that I am not 1n
favour of the rich man, I can assure
him. The entire property that belongs
to a rich man, you can take away
and I will be with you., But just see
what 1t comes to. Since he has raised
the point, I shall first refer to that.
The national income is Rs. 11,000
cror s. The population is 35 crores.

Therefore nobody can have  more
than Rs. 300 per year. That means,
even if my  friend, Mr. Bhupesh

Gupta, were the Finance Minister and
the Communist system were to work
in this country, even then according
to the present estimates available,
each man cannot use more than
Rs. 25 per month and if you want
him to use more than Rs. 25 then you
must find the money from somewh.re
else. May I know, even under the
Communist system, with the present
national income at Rs. 11,000 crores,
how you ar: going to increase the
national income? How are you going to
industrialise this country? How are
you going to have capital formation,
unless even under that system, out of
the Rs. 25 per month that he is earn-
ing, you take away about Rs. 107
That means, even if the Communist
system or the socialist system, or
whatever system prevails, in the pre-
sent condition of the country . . .

Sur1 BHUPESH GUPTA: May I ask
a quesiion, since he was good enough
to refer to me? Suppose Mr, K. K
Shah and I go to a shop. He takes
the whole of the chicken. I take a
cup of tea and he takes a cup of tea.
On an average we have taken half a
chicken and one cup of tea each.

SHrI K. K. SHAH: I have not fol-
lowed him.

Surt BHUPESH GUPTA: Will you
explain it to him? Suppose he eats
roasted chicken , .
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Dr. B. GOPALA REDDI:
vegetarian.

Surt BHUPESH GUPTA: I do not
know what system he follows . ..

He is a

(Interruption)

Mg, DEPUTY CHAIRMAN: Order,
order.

Sur1 K. K. SHAH: I have given an
answer. We both belong to the same
profession. You say he 1s able to eat.
I am not able to eat. Why do you
take away from me, why do you not
let him starve? I do not agree with
you there. The law of averages app-
lies when there is not enough. First
of all, I referred to the point—and I
hope my friend will be good enough
to listen to what I say—that 84 per
cent. of the income of a man who is
capable of paying, is taken back. On
the top of it we are charging other
taxes. I have made it clear that I
do not hold any brief on his behalf,
I am only trying to point out that
Mr. Ramamurti should have been

fair. He should have said that there
is no room now for furher direct
taxation. Unluckily we are forced

now to go to indirect taxation. In-
direct taxation does not please the
Government, if it can be helped,

Surl BHUPESH GUPTA: From
where did they get money for the
Kerala election?

Surr K. K. SHAH: I am used to this
kind of interruptions. We have
been seasoned lawyers and there are
numerous interruptions both by the
court and by the other side but we
don’t miss the point. Therefore, I
should like to assure him that it will
not help him. I was trying to point
out that he was quite right when he
had touched the touchstone of the
taxation policy of the Government.
But having done that, he failed to do
justice. Do not run away from the
truth and do not find fault with the
Government simply for the sake of
finding fault. For example, he said
that the real wages have gone down.
I was speaking on that point. Now,
wnen you say that the real wages
nave gone down, you cannot say that

e T
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|Shr1 K. K, Shah.]
the national income is Rs. 11,000
crores. If the real wages had gone
down, the value of the national in-
come also would have gone down.
lor example, take the case of
a whue-collared man. If I have a
Litue more sympathy for him, I think
1t 1s justified. 1i he is earning Rs.
300 today and if he was earning
Ks. 50 1 1939, surely you will agree
w.tn me that the value of this Rs. 300
has come down to Rs. 150. In the
same way, when you talk of wages, it
also depends upon the price of the
rest of the articles, especially, food-
grains which you are called upon to
use. When you speak of real wages,
in that connection, it will be wrong
to look upon the national income as
Rs. 11,000 crores. Then, the average
income will not be Rs. 25 per head,
per month, but it will be much Iess.
My friend was very eager to find out
how the national income was distri-
buted. I would request him to look
at Table on page 2 given in the “Esti-
mates of National Income”, which has
been distributed to all the Members.
The total of income from factory
establishments and small enterprises,
comes to about Rs. 21 hundred crores.
Total income from agriculture is about
Rs. 61 hundred crores. Then the in-
come from ‘other commerce and
transport’ accounts for Rs. 16 hundred
crores. If you like, out of the factory
establishments and small enterprises,
one half may be taken as going to
smaller men and the remaining half
to the others. The entire income out
of commerce and industry is not there-
fore more than Rs. 21 hundred crores
out of which 1194 crores is taxed.
Look at the figures which were
quoied by Mr. Ramamurti. When we
speak of national income, we must
not equate the wages with the
national income. It is only produc-
tion which can be looked upon as
national income. I do not know how
these calculations have taken place.
If an agriculturist’s income is Rs.
1,000, and out of Rs. 1,000 if he pays
Rs. 500 to labour and the labourer
with part of that amount purchases
foodgrains, the sum of Rs. 500 with

N
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which he makes purchases cannot be
part of national mcome. Now, surely
the price of foodgrains and the
amount that he spends for the pur-
pose of purchasing foodgrains, both
cannot be national income. The
national income is the produce of
the foodgrain. If a man has labour-
ed and what he has got from that
tabour is utilised for the purpose of
purchasing foodgrains, it is not
national income. If you add that Rs.
500 it is not national income. In the
same way, the factory labourer is
working in the factory. It is the
production in the factory which is
national income. The wages earned by
the labourers are not national in-
come. Therefore, when we talk of
assessed income, we must remember
that out of the total income of about
Rs. 21 hundred crores, Rs. 1194 crores

are assessed. Therefore, to talk
glibly that there has been a large
scale evasion is not correct. There is

evasion. I do not say that there is no
evasion. I am prepared to admit that
as a lawyer. (Time bell rings.) I am
grateful to you, Sir, for giving me
this time. I would only refer to one
argument of my hon. friend, Mr. San-
thanam, and it is a very vital argu-
ment. That is why I am referring to
that. His argument is that in the
first year of the Five Year Plan you
must take all such steps as you can to
tax, But he referred at the same
time to the fact that ours is a grow-
ing economy. He also agreed that im
our growing economy we had reached
the maximum taxation limit for direct

taxation and we must resort to in-
direct taxation. When you say that
ours is a growing economy, it is

wrong to tax in the first year and not
to tax in the subsequent four years.
On the contrary the Finance Ministry,
I am very happy, is watching care-
fully that the balance is maintained,
and whenever the balance is not
maintained, you must come before
the House and take a little more out
of that section which has benefited
more. From the taxation proposals—
I am sorry the time at my disposal is
not enough—I would have been able
to prove that the policies that are
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followed by the Finance Ministry
are completely right. If you tax for
the first year and allow the remaining
four years in a growing economy to
go without mopping up the additional
income that has accrued, you will re-
pent. I will therefore take this oppor-
tunity to say that the policy that has
been followed is the real policy for
interpreting the soc1a11st pattern of
"society.

ot FewE A o qEAg fecd
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Ff #Q &, w1 o I gaR g -
qfaqy & §7 &, ¥ 1ha st & faars
g AR s & fAW W @ S

@ &

st g (ST g_&) ¢ H;T
# 7g @y fF A o & 93
wfagmer § fF aFriear F1 TEaH
F fear 9 ?

St shawg may - S AL AT
7T 98 431 § | § T herHed UIEq
FT 4T % &< F w7 g o o qrdfy
F urieg ¥, N oF fa=RrarT &1 99)
FW &, SR & & For e st
afeT 1 a3 aF gmfeat F g
&7 19 & far dq w9F 9@ § A
FT UEEHW fHRar s |

X F 77 7y @ 91 R Ay as-
TR FA-FE@E AR FAR § T S
@ & g1 99 W &, AT Y 9 93 q9
&, a1 TS AT ATEH 9T AAY ATeF A8
ae 59 & ST Al gw aedr ¥ ey
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TEIHTT FT A, qT AL I 90
q|T v ST fF gwwr arafwer qy
9T, gF AT 9 AR fgawy avAi ax
Za A AT A€ & A8 T3 | g
¥ 917 914 99 gAR q79 gaAT daT A6
ATAT T GAIY AT AL Tear
Sedr g giMr AR gw &1 A mnfr
FT TIH IFIT I3 HR AET A a<H
@A qIM | FEfAd WY FATQ AT
geedry €, afas doxdry &, 9373 %
&, I farAe g o< Teq are fafar
T § IR SeaY § Tedy TEAFA
graT =fag

g ¥ § $337 F e amgm &
6T ot &€ a1 f5F T AY gHTX 2F a1
g A T §, IIF A&l FT qRE
g, 7 AT M F owAT A
FEEM FF 3, & IV AW A AIAT
fca A &F qa § ogi Ly
AGH o T & A i wrd I W
& W g 3a fafeqr @ & 707
ar §, gfay gAm g § Sl ¥
siedl P faeet =fgd | & swaar
g % @g oY snift a9 g fa oY ggana
3¢ AR fawd  SEA ATED AE
€ gy fafeq sama i &
grfryg oY ST oAt AT 937 iR
¥ g & 1 gafad ag o 597 fa3 #r
ggara ga.§ T ag fedt wdt §AE}
# o1 FT G qTE W% | IR A
AT 4 AR & gAAw § fF wrgis
fafregy qama w1 gwaaay agl afew
% qr7 g8 fama w3 )

ot T dgE (T 9_A) ¢ 99
wamfa #ga, 78 3w faa afe
g A faam & fad § 398 sy
AR @ § @ T A ATAT
v TFET @1 qA F fear @ 1 7 z@
T | fozame &< § 5 wede @
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TR # a7 o= a@ ¥ fem =
gt & e dehme few wee & g
Tifgd A fazem &t ag dar FdT ]
AT 3940 gagr 74 fF wrgdw fea §
Wt R fear mr & ag aga &
frareqer @@ & foFT w0

T 2989 ¥ v H A OF &
7o fAaw g A ag a8 & & A Aw
garer & f& aar 1 SREe ¥ sa
@ d@1 grarg foaar fF sasr aq
F@ ¥ faq gRaae gro ST agfa A
% afeam fFr s § s98 gar
&\ T qar fraae & i wgAa fafaeex
TERY 7@ IR H '@ R ) faEr
X fo o araz agfa SR & agd
FIT AT g I9H  fRdT TFR F {Ewd
FTA FT FEALIHRAT § 4T 741 | § fama
¥ AR R qAET AEaT g R {Fwea
mfead #1 A g wfeedd a=d

@k § oTF ag Afma AT feege
TEHT G} FT qFd A 7 FQ § |
F% fAerd g 9F A1 A7z § w5f
TR w9 @l & fqF a1 oo am ¥
fod T TOF T IR FEAHIA FQ
& 1 § oot &1 o e dew &
g § AT F AT qqrT § ) T8
foega odl § AR € f& @nge & AR
gad  fRdr g &1 qafa ar o
wTA A wERT AR g WK § awaar g
wr5Aq fafee @gq @ IR § @9
R ) AR F30 | 7 frda Fwarn §
fg oft g § 0 SmasTe F7, W
w1, Wiafaifadt & qadaT

© ST T 97 SWE ST & 5y
&< 897 F 49 At sfeA Jo I

S WEIRY A1 T Hew R T
¥ doq Ea9 wws FoAr A1 SR
JUHT A Y AR ¥IF F a9
AT ¢ AT@ cY O QAT qHL
FT &, qET TRET ¢ A9 &G qGT

/
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a, TR AR A | qF EE W
F15 st A & FAifE I HE@ET
FT TLFT T TFL 1 & &% § 5
W qOF ¥ FAq TG0 THa g AW
araa § B g a0 aaa § @
AR ag ' @ 3fFw g7 anoE
q9 g1 WafF § a o gIAR T
FW & a1z W 7 59 feafa ¥ W gw
fFd9 & a& | g% € IBA Tg
T wfeqax fear f& wdf=R &t
FT U T &9F qHLL F & q@fF
7 foege freewr &, 3@ &, #g gFal
g fF MR amw R 93 w3 § amag At ar
&Y °Y 79 § SATRT FT FATER TG
3T I ¥ HT T T & A o,
faeger orgT &1 @wm q&T 91 AR
|1 &% 79 91 SR O IF S
o A9 &7 T oA ofT SEF AT
SR Y B RIUT HT T €8 qAFK
Ffm 1 ar 3 Q7 I @ TR A
sfw faeger woer & AR faega &
mifaedd % o @w &< & TS
g | @ 5 oF wedt #1 @l §
AR I 919 JEH @E F FE
FROU AT @ & a@ At SFN "W
fer | 7 g fAAew & R & #1E
ooy free #1 grew & 9w g
P FIEIE | GT TgTH g
fraza &% w@rg fF s wEwde
F  Ffer s wfgekd sfeas
fed @ & w1 agw & sww
FEIANT EIaT § A 399 SWaT # -
IgA TR AT} | A wwwar g
9 SFTg 9% T¥ AN gfE @ AT
sifF qEREdr som wfeE #

T FX R AT IT AW R

TR &7 fqdaw =7 ag fo 7 3
THEIC FT G AGY FI wH | a1 &9
aﬁﬁmtﬁ'«:maﬁmam -

g ! -
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gaY, ©r i & @y § A9
9z fraaT @ F @ ag o & B
we e Fwawd & @™ ¥ fag
g—d o aw ¥ 5w ¥ fF & § wowAw
g Grgen § 99 FEd ¥ #Tasr
w7 sfafafae #7ar @ § A% &
sar g fr e 3fem & R aaw
¥ FTHRT FT AR AT 8 | 5
fod 7 f& =@z 3Wer IO I
¥ wr g ar frm §1 wEw
¥ aga & avy Ww g, T § M
qagar § 5 @ A g EA-
¥z g ofefeafy @y & fRaw @
e w1 T w7 WX | UF GET 9§
g e A gE g AW 35 9%
gATX e &1 AtEAl WAT § W
mfsat o=t w9 a@gr faF 9@ 9w
¢ WifF FgFl & 919 g9 a%g A
T Fx fear & R 9 A% a<E
¥ goa #fer Ad faa o § AR
SH A awE & e W dar A@
war g W AT W o§w #T A
9y ¥ A A faEr &
&, ar g8 & W wRAwId
# AgT qEAE N &) EEF
qAET A 2z & F w9Ar wgfEw
famarUr & FRW AR A9 Frag
#1 ¥@y g famr qeaq Jo AW
¥ usfufrgqa s@r 9% /% 0
d AT AT G TG § 5 AN
2gr & % gediang g% § w@e &
frami ®1 aga TFaE guT § ) a8l
afedt § 7 12 /o, {RTo, R/,
%o AT {3%o ¥F qF fawarg wafw
TEMHE gIRT IqF HIT {3 Vo, ¥ Ro,
LY ®o IT 2% To H UFX ford 75 &
A R g a7 § 0 To AW Y To
a9 faFar § 1 @Y o9 AR Ay fr

FTIIFTA FT A1 F1UT M & 9 Faefy

E3)
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7 F8T 98 A 5 Feasrd & 9
¥ fa oz a@ w1 @ g A § A
waAar 5 ag fra avg ¥ wafea §
Fgl 91 § for ¥3z 2fen ¥ wawde &t
T ¥, GT gl #R 9g Fded ff
g dfFw ag @0 ey g7 & o
£ 78 ¥faF | wg¥ & 5 oo 1T F
Az AT | HF AT qJqART F 0w
fRam 00 I FT AT FR/T § wHT,
frg @@ & AT o wK frg ag
F 37 ? A1 |@is wAE F foagy Wy
qOra mfeqae fod ofr G & & @ aga
g amafes § 1 3@ foo 97 =9
FoHEg ¥@ fag T & frat fF yo go
¥ o0 Bo qF GAAG EI! § WX IAY
T 4 7 AT § foF § g sy
F T AT @A FT FH SAMSG &
FT | IH HAHT giqq &1 9T fswEr
gl § iR IF AT SR W@y g,
7 Tqite qfFag F X T & AR gqF
AT 75 &A1 & 5 T Tt wcam
FI R & 98 FQ & | 7 39 Afaqar
¥ &l g oft o og wwa & v aew
¥ Fewe a8 W@ E, AW A1 ag fafw=a
wg & fF F3uw aga g% OF F9 g1 §
T Frzmm € 919 fodi & wea faega
Tew g1 A A § awmat g fr 5@
IR | 1 faasd & %1 3G 3 AE-
WHAT & A TF a1 9T AR FI Y
waE & o g9 g & o1 gl &
v o forg avg & wE et o

FR1 9 1T § 5 Toct & Feaeyy §
dezzg M QU Afeqa  fr 3 fraavg
IE FAT FRER FI dfFa W7 98
fram € f o TraFR & AR
Pamt @1 9w d qx aFdTs g §
agt dao TEAHE F1 g Taeq WL F
g1 w1fgd o ag 3w qiae ¥ se<fwmas
FX | Favfa® aqF 9T gq@ 9F T
2Ry 3 § WY | gAR Ficdizgga
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¥ 300 ¥ 300TF T FTwH & HOWE
AT R FrA T F (A9 q=51
Yo E—IAF Tgq TTAATHE gIT §a
T Hz #Y ag 9fEq § v ag oF aar
AfEl qFLT fd IR T O9UE F
R g Wl WFR & @ dafw
gz o Fa" v o1 nfafafaai e
¥ 99 @Y & T 31 qIE AT & ATALN |
(Time bell rings.)

qfF A3 qAg qATE @ §
gafad ¥ gaar & faeT F&m 5
A A% A G § 4T 300 F
qgd #1E Aarfed g £ af § o
agl, A @ § fF g warfEr
frgga 7€ € oI 7% § &7 99 oAl
FAT A (& a8 AT 7 3% AE
¥ FL AR AR TG § @ 30 fagw
FUAT F1fgd | TFEE

st qfo ATo IO : qﬁ?ﬂ'&r 3I9-
gqmafq &1, 9 AT GGAE QAT §
fF woy 97 3@ faq o |y w7
7T fan ) F A wrgae fafreex
AT A AT W A9 U FAARE AT
fop IgiA o Eag FQT9 fad 99 faer
Fr fefafedt a4 g€ | fwa: feen
qx Y I AET T 98 ST qT FY
forar war & | wfFeaa SFTE R FT Y
AT T g@E W F @ wear
A CICESUE I TARE I C R
forew & Fa< faama T T8 a1 wex
AT F FITAT FL FT A Qeq FT
T =il d Ui To¥ gaadiy Aiear
AT T ¥R F 99 F T § aqglerma
ZrT | 3HF AT W € & 5 weyy
T F AT WL TF AW § QI FAHT
e gl Faery =fed

@ 36 ¥ fa@ &1 @ oRw g3
FIA 95aT § 9 TER wyas %
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ZTET Q)T qIeq F2F & INF &7 SATET
HICTFIA FT W & | dfwT 7 MIH
T feawr s § s Fi
YT fATay atar A8t § W g
TAH TR Y qF FHE AT A
F1 §A AT AT § 3 Y g9 4G &
T | WHR FT 41 [WH ara EFE -
e FY W) @Ar wfed a7 wifE
W 77 daw 3% qvg ¥ a9 & AR
IHFHT IEAATH SVF TG ¥ & T TWFR
1 3 qgT BT T A g1 A §
At fF 9z qoF #T dE@H FE H AW
g & )

AT GIFIX F GTHA T &1 @adv

FY AT FQE FT FIF TIT AR TZAT
Faw & | 38% fod GXER F oF
sfer 327 =fed famd e ¥ #91
F §@ER a7 UF AR FEIC AW ¥
TEET T FFT G G AR | g &}
¥ FIgr aEE ¥ a9 JR Tl GHA
ST g% & A AHTL FT oA TF oK
S #1 A FT Gl ATIE G AT
AR AT AMfgh | T8 FATT &1 G&T-
AR ggt & fReg a0 W aga
ZT IF gL G FII | TH FiEq H
TF FISHT ST FL TH T2 F1 A&y
&Y arfgd | aga & AW, A¥ sfeAwy
T &, gfew wig § T IR AIRT
qgA TR T FT A A @ §
afF ITET MTTF THEAT FY ZF FA
& fog o< F1 SART ¥ STRT T9%
s IAwt 39 & fag wifar aAr
|l | :

0% A A I HOET T G
FIEATE AL aE T & {6 309 F7 AW
TR &1 wR wfus At g AR @i
F1 ANFaE fFaT 1 @1 & W W g
78 § fF e ¥ dfgs wnfdisr sar

4
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[ afo Mo TwWIN]

foF v &7 qUET &, I8 ST ALY S |
& IAST A FT TEAT IURT FOF FY
AR A X FT AEIIFAT § | A
¥ wdaT 98 & 5 v s § i 3
F FTR I ATHET T TR H
® @ § A I fRgm # aga
& AEAATIWEHF TqAAH & | q¥
ST 497 9% g1 Wr § Iwwt afy W
gfewa, mftam, frgs at v s=fa
¥ fad @49 frar 13 oy 9g7 & v
TG AFT B | FiHT g 5% A W
g 7& §rar &, T &7 9T @A JiaT &
AR Iqd & A0S F FHT A FH
a9 T § | I AOEr aga q4r q9r
Y dw g arar @ | gafed Ay fafH-
X ¥ 7 wrdar F7a1 g 5 ot w5
AR g1t § 7g W O # g0 @+
g1 & AT |

F A ATH TR F A AT G
ZaqaA ANTeq & faafay & W 39
FEAT AR § | FIY 9FA @ §;
JETET FIA AT TEHTY FEgT 9T Y
THA 23 AAT § 99d faefed § )
T ST § WEETE # A w4 afw
A W IEATEA T FIH GEHILT qOF
9T QT § AR FAH glaare &
TEN | Y 5 wouyd f&F 7 § F
FH § | TER TEIATA FA ATAT FZHIQ
#gEqT 9% I I ¥ WG FT
[AFL TORA FT W7 3 GE@AT |
IgHT Tiewred 7 e #Y g9 § 95
qYT 7€ FIAT T3T FFIE a8 ST qB-
FIQ geqT wfege & A% § gAH IR
gea Ty ¥ fyay w@wem fag @
TFE I F 91f9% § ) FA) g7 9996
FT IJUEA TE FAEA ¥ FE HY
feasysr T W@ & | g0 Wit §2%
EFAIT I § aW F o wglaad
[ A A lgg | Ay Trdaw § OF
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AT 9 AT T AW ] | G948 A
HEFT FHET FITGMT T FT %% A
% AT, 18%c @ W1 AMRvEA fgay
AT & SuEF FUT AN I F faq §
FTEAq fafreeT arga @ NIAAT F&T |
qrEE ST FT PR TGS & ae
faqo fear wr & ot gEd s
wrefird &1 oY 912 feur § foasy wie d
AITEHT SAT i=ar Fgam |

¥ gwd grdAT 9g & fF gfom
R Awrtgare faanfadt §1 @ waa-
S & sy | faart & s g farer
4 ¥ afaa aE = arfgd | w W
eSS el §@9 agfead SeeT
ferersr %) ATIAFAT & | FE THRX FT
QE FId & T artes qearg § 9w
FAT TR 7 99 AT & 1 FiFH T
o7 qEr  SFEr FF A qEt F
FIT GLHR A S a9 AT E qE TS
F4 gMT w1gd | g Ve § A9 A
frdes FGT & fF 9 ) OF Il F
FR I FH G W § AN &A@
giee JasF §9 7 T FEET FT AT
QT § 3T W AW faur I | A
gfa 9% 99 3 oF aeaR fauar |§
AT 47 AR 9 ST 5T T §IT
SHHT TF [ § HITH TG FI GAAIE :

“This Seminar regrets to note
that the imposition of an excise
duty of 15 per cent on shoe com:
ponents manufactured by power
units has adversely affected many
small scale industries run by
Scheduled Castes and acted in a
manner detrimental to theirs wel-
fare. Moreover it acts as an un-
necessary burden on the poor con
sumer., Therefore it appeals to the
Government of India to withdraw

the cess completely from the smal
power units.”

Y gt AT AR W OF qeT
q AY few, @Y, . . . W g
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fafisz e g Megaw Arfaa
frar § 49 & ST F a1 & Ay wifed
AR 7% 98 & % W15 79 F WL
AT JI7 AR A_E TF F AL FT
faralT qar Tt & AR FET g
# fag arfug fFar T 7k gas
fag TaddT F1 wFEES T dAT FH
faar @ Ia8r AW @ TR T°
IfET T JG A F fAFTE TUled |
@y gfeaw @ Sw g § §
g wias AR srfE gafa §
73 faddt | 38 AR E A el /7%
TS #1 TAMA A AR FEA qfqeq
1 EATIAT F AT AR FAT@TE |

AL TF AT 1947 98 g 5 gy
# S AR TS FT HAT FLG & SART
AT A FLREIT & IRG § 97 27
R qZT MAAHFAT E | @ R I H
ATIEE FRE & qTaq A HIAT TZAT
g f5 graifs saar aams & fag ey
FUS TIAT G4 &1 T & AT g q1
T zad § 5 9d ¥ vy &9 quAr
Wt @5 agl g qmar § A a[F 99r
arfa| g STATFLATE | TH TFT 9T
A FIHT IAHFT I AFAH FAT & |
Wiaa &z Taaqzy | AR garQ
gra Fafaeet #1 saar mfas, aunfe,
dafrs safs & g w7 F@
N AR AYF gEEsar §
(Time bell rings) WYX W aga T ay
g AT IAAT FgN FT AT A9 a9 TEY
§ | Wrea afaa A% 99 ¥ aga @
famfd a9z feFdsTm & araey
Far g

% A AT § a3z g f5w
FAYAAAI AC CTATE & AT U
FATT WeAT §o STIETATT ST T Y 7
®E FIATAT § SEHT A GWAT FQAT §
AR gg WY Avar F3ar g 5 99 31 g
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W & 3ATH ¥ T AN | &€ &7
T & & fon fafaed qv sy &
ST @ AT AfET | 99 IF AT
W T IFR F TG 7L F1T &9 aF
f& gaTdT AT AR AGT g | GAR
sew fafaeex & Sft arfaet it & o7
gH TaF] GRAT FAT 104 |

Mr. DEPUTY CHAIRMAN: Dr.
Gopala Reddi.

Dr. B. GOPALA REDDI: I thought
Mr. Bose was speaking; you have not
called him. I have no objection.

Mgr. DEPUTY CHAIRMAN:  Shri
Sri Rama Reddy.

Surt N. SRI RAMA REDDY
(Mysore): Mr. Deputy Chairman, Sir,
I rise to extend my warm welcome
to this Finance Bill. Sir, this Bill is
framed in conformity with our social
objective, namely the establishment
of a socialistic pattern of society, a
co-operative commonwealth, through
democratic methods of Government.
We have been steadily marching
ahead, Sir, towards this goal, and
our Finance Minister who has kept
up to this pattern generally deserves
to be congratulated by this House.
The management of the public finan-
ces of a great country like ours with
a view to ultimate production of a
self-sustaining and  self-generating
economy is beset with great com-
plexities, yet bold approaches have
been made to this economic problem
of the country for we cannot build a
great future by timid approaches.

Sir, the main obstacle in our eco-
nomic development has been the
growth of population. It is said that
our population is growing at the rate
of 8 million a year. Though vigo-
rous attempts are made by our Fin-
ance Minister in spending for the eco-
nomic development of the countiry—
amounts which look like astronomical
figures—yet the drag of increase of
population seems to be consuming all
the extra wealth produced. Thus, a
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phenomenon of severe strain is noticed
in our economic development. If our
population increases at the rate of
1.8 per cent. per annum, as is said to
be the case, or say by 2 per cent. in
round figure, and if the wealth of the
couniry also increases by 2 per cent.
per annum, how can we progress?
The position would be static. Even
if you liquidate the entire rich class
who, even according to our Commu-
nist friends, may not number more
than 4 or 4} lakhs of families in
the entire country, the problem of our
poverty remains, and wealth is not
produced or increased as is the main
object of our Plan of economic deve-
lopment.

I am very happy, Sir, that our able
Finance Minister has kept this in view
and aims at primarily increasing the
national wealth through all means
available in the country—be it the
public sector or the private sector—
at a rate far exceeding the growth
of population. - The object is said to
be to double the national jncome by
1967-68 and to finally achieve the
doubling of the per capite income of
the country by 1973-74 even though
the rate of population is increasing by
2 per cent, per annum.

This naturally calls for sacrifices
by one and all. Those that are cap-
able of bearing direct taxes must be
willing to do so. I know that the
present tax structure of the country
in the form of direct taxes like
wealth-tax, estate duty, super-tax,
income-tax, ete. are such that they
can never make a rich man richer
as the Opposition has sought to make
out. Well, Sir, under a faithful sys-
tem of tax collection and tax pay-
ment, the incidence of richness will,
in course of years, be reduced to a
very desirable optimum level. There
are jnstances of 113 or even 120 per
'cent. of tax levied on income. It is
but right that the tax structure
should be so framed as to reduce the
far too rich people to an optimum
level. Therefore, in this direction all

[ RAJYA SABHA ]
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the direct taxation measures under-
taken by our Finance Minister re-
quire to be given a hearty welcome
by every one of us assembled here in
this House and also in the country
outside. -

Sir, our friends of the richer-
classes should not grudge this. They
must very willingly pay taxes. Eva-
sion of income-tax or other taxes
should be considered an anti-social
act. I am very happy that our
Finance Minister is giving a go-by

to all secrecy of records of an indi-
vidual assessee. This only shows his
earnestness to put an end to evasion
of tax. It is true, Sir, that there is
large-scale evasion of tax but this is
a social evil. I am convinced that
the Finance Minister is doing every-
thing possible in his power to com-
bat this social evil.

In this connection I would like to
point out to both the richer classes
of people as well as to our ultra-
communist friends that to the extent
our rich friends—be they industria-
lists, bankers or merchants-—agree to
pay taxes faithfully and honestly,
they save democracy for us in this
country. Sir, in a country like Britain
which is one of the most advanced
countries in the world industirially, if
today there are only 190 persons who
had a net income of £6,000 a year
after payment of taxes as per 1955
figures, does it not show that demo-
cracy is an effective answer to the
problem of mass poverty?

On a closer examination we find
the strange phenomenon, viz. that the
range of inequality of income is far
greater in Communist Russia than in
semi-capitalist Britain or capitalist
USA. =

I have seen, Sir, very recently a
publication in the Press that not.
withstanding collectivisation so ruth-
lessly practised in the U.S.SR. for
nearly 40 years now, more than 80
per cent. of the country’s egg pro-
duction is secured from private farms
and more than 50 per cent. of milk
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and butter production also is secur- |
ed from private farms. This points i
out to the utter futility of nationali-
sation or collectivisation of human
economic activity as the only means
of economic development.

Sir, our socjalism is not distribu-
tion of. poverty. Our democracy is
not just giving or taking of votes.
Our democracy is a way of life where
everyone is assured of his freedoms
of course, subject to such limitations
as the public good demands. In this
context—this is fully borne out by the
Finance Bill-—while conceding the
right of the public sector in all impor-
tant basic industries, our Plans have |
left enough room for private enter- !
prise. This is a fitting tribute to our
socialism on the one hand and to our
democracy on the 'other, So far
with regard to the financial affairs
or the tax structure of the country.

Now, Sir, I would like to lay stress |
upon one salient factor of our eco- '
nomy, viz. the agricultural sector. It !
is said that about 71 per cent. of the
people here are dependent upon agri- !
culture, Now, what is the national |
income derived from the agricultural
sector? It is shown here as little
less than 50 per cent. of the total
national income. If that be so, I
would like to request the Finance
Minister to ponder over the entire
affair. If 71 per cent. of the total
population depends upon 50 per cent.
orr a little less than 50 per cent. of
the total national income, how can
we bring about the socialistic pattern
of society, T would like to know.
With thic anomaly existing, is it ever
possible to bring about a socialistic
pattern of society?

Sir, as I said once before, the pres-

sure on the land is too great. Too
great a number of our people are
dependent upon land. Not only
people, but too great a number of

livestock are also dependent on the
land. While planning for reduction
of population we should ‘plan for
reduction of cattle population also
that is dependent on land. Of course,
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it is very well known that family
planning has got to be popularised,
popularised on a national scale so as
to bring down the population to the
‘optimum’ level. We are having 200
million cattle, far greater than any
country in the world possesses. They
derive their sustenance from the same
land on which we depend. Therefore,
there is a necessity to reduce the
cattle population of the country. Un-
less we do that, the agricultural
economy of the country cannot be
said to be very sound. Even the im-
portance of the cattle, on account of
the motor coming into the field, is
getting less and less. After all, in
course of time, with the development
of co-operative farming ete. it is quite
possible that the cow or buffalo will
be required only for giving milk and
not for any other purpose. Already
more than 80 per cent. of the traction
on the road has been replaced by
lorries. What guarantee is there, who
can predict that the work on the
farm will not be replaced more and
more by motor power? Already the
encroachment of the diesel engine and
motor is there on the farms also.
That means we have to put in more
‘milk character’ in the cow or buffalo.
We have to lay a proper foundation
in this respect also.

One word more. Dairy develop-
ment and marketing work is being
undertaken by the country and it is
not going, once again, on right lines.
We have sworn by democracy, we
want democratic institutions to be
built up everywhere. But what is
happening? The bureaucratic system
of working the dairies in every State
is being practised. We have the
monumental example of the democra-
tic institution of the Kaira District
Co-operative Milk Union which has
achieved results, far beyond the ex-
pectations of the founders of that ins-
titution itself but all that experience
is being brushed aside and bureau-
cratic methods of establishing dairies,
as is happening in Delhi, are follow-

ed. Why should it be so? We want
democracy to flourish, flourish a#
every stage. Nobody should be
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deprived of his opportunity to build
up our country according to our
dreams on democratic lines. So I
earnestly suggest to the Finance Min-
ister—I myself am a dairy man—that
democratisation should be taken to, at
all levels.

Dr. B. GOPALA REDDI: Mr.
Deputy Chairman, Sir, this is the third
occasion when this hon. House is dis-
cussing the Budget and the taxation
proposals, first on the General Dis-
cussion on the Budget, then on the
Appropriation Bill and now, lastly, on
the taxation proposals. I am sorry to
find that there is not much difference
between one discussion and the other,
whether it is General Discussion on
the Budget or whether it is on taxa-
tion proposals or on appropriation by
the various departments. When 1 find
that the same ground is being cover-
ed, I do not know whether something
could be done, whether we:- could
allow all these things to be discussed
on all the three occasions or whether
we could devise some method by
which they could be compartmenta-
lised. That is a suggestion which I
want to make. Anyhow there is the
theory that anything under the sun

can be discussed—that is the usual
phrase.
Now, a large variety of subjects

have been covered on all the occa-
sions—whether it is China or whether
it is the economic factor that is ope-
rating, whether it is the Common-
wealth Conference which the Prime
Minister is attending and whether
South Africa should be or should not
be discussed there—all these matters
have come in for a good deal of dis-
cussion this time. Certainly it is very
encouraging that very few  people
have spoken about the taxation pro-
posals. It shows that they have
tacitly approved of all the taxation
proposals and they have ‘taken off.
It is a ‘take-off discussion. They did
not want to live on the terrestrial
globe but they wanted to take off to
the other subjects and talk about
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China, South Africa and other sub- .
jects. So, in a way, I take it that hon.

Members are generally in agreement

with the taxation proposals of the

Government. So far it is quite a wel-

come thing and I appreciate the

leniency with which the Government

was let off, as far as the taxation pro-

posals are concerned.

1 first come to Mr. Ghosh’s speech
again. It is very pleasing to hear
him because he is a very good
speaker, he has a nice voice also and
it was also very pleasing to hear him,
the other day also and today also he
made a very nice speech.

Surr H. P. SAKSENA: He has
got a silvery voice.

Lo

Dr. B. GOPALA REDDI: 1
accept the phrase. He has promised
also to agitate and to din into the
ears of the Government as long as
he is a Member of this hon. House
about the ' organisational efficiency
which the Government must aim at.
There is no controversy about it. I
am in perfect agreement with whai
he has said. We do want greater effi-
ciency in our corporations, in our
Governmental machinery, in all the
Block Development Organisations.
Right from the village to the State
factories, we want certainly greater
efficiency in our organisations. But
when it is not there—according to
him, it is not there—then we are
taking every step to see that we take
up this question of organising our
machinery, and training up our own
technical personnel or managerial
personnel. All these steps are surely
being taken up. It is no use dinning
into the ears of the Government that
managerial scarcity is there or tech-
nical scarcity is there and therefore
nothing is being done etc. After all
he has appreciated what is  being
done, and he said that it could be
better. There is no controversy about
it. There is no difference of opinion
about it between us.

Talent
I have

Sart SUDHIR GHOSH:
already exists in the country.
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said that it should be utilised. It
the country is devoid of talent, it is
useless to blame*the Government. My
point is that men with talent exist in
the country. You have to find means
of using them in organisations in
which they can be fitted, so that more
wealth could be produced.

Dr. B. GOPALA REDDI: Even
organising or husbanding all the
managerial skill that we have in the
country also requires some time
because as he himself admitted, the
Governmental machinery is attuned
to a certain pattern of administration
and it has to switch on to a new pat-
tern where it has to take huge res-
ponsibility and it has to attune itself
to the new requirement. From the
two speeches that I heard from him,
1 did not get any positive or construe-
tive suggestion. Instead of merely
saying that there is scarcity of mana-
gerial skill, or technical skill or that
the Government is not organising
them or canalising them, etc., I want
certain particular, concrete sugges-
tions emanating from the hon. Mem-
ber and they will cerfainly be consi-
dered.

Sur1 SUDHIR GHOSH: 1 have
jndicated to you briefly as to how to
make your autonomous authorities
genuinely autonomous and effective.
Please do something about it.

Dr. B. GOPALA REDDI: That is
a matter on which he has to educate

the hon. Members of Parliament. It
is not entirely in the hands of the
Government. After all, when you
want and when hon. Members ask

questions like “Why such a thing has
happened in a particular corpora-
tion?”, we have to ask them why it
has happened. We have to explain
on the floor of the Houses and there-
fore our hon. Members are to be edu-
cated on that point. There is nothing
which the Government alone can do,
because we are in the hands of the
Members of Parliament and it is up
10 him to address Members of all
sides and we have to arrive at cer-
1ain conventions in this matter.

\
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would certainly like to give greater
autonomy to the corporations. There
is no doubt about it. The very fact -
that we are keen on having these as
corporations and not merely depart-
mental undertakings under the Direc-
tors of Industries or under the
Ministry of Steel, Mines and Fuel,
shows that. We do not want them to
be corporations and corporation
means, of course, autonomous but
again there is the question of respon-
sibility, accountability of the corpo-
ration to the Parliament and to the
Government. These are matters which
are greatly involved and even the
Congress party took some steps last
year and appointed a Committee with
Mr. V. K. Krishna Menon as Chair-
man and they have also given some
report and everybody is thinking
about it. Certainly it is a matter in
which we could all come to the same
conclusion perhaps. There is no diffe-
rence of opinion that the machinery

must be made more energetic, must
be made 4adaptable to the new
environment, climate, etc. Therefore,

there is no difference of opinion bet-
ween him and myself. I only tried
to justify the existing machinery and
said what the Government is trying
to do and therefore he need not be
distressed at the speech 1 made on the
the
administrative machinery also comes
for a good deal of criticism and 1 had
to defend it and I also wanted to tell
the hon. House that the administra-
tive machinery has given a good
account of itself in the last few years.
T only wanted to say that. I want
Mr. Ghosh to come more and more
with positive suggestions for making
the corporations and other ventures
more efficient and energetic.

4 pM.

Mr. Ramamurti—he is not here—
raised some very fundamental issues.
He deplored that the /rich were
becoming richer and the poor poorer,
that the entire benefit of the increase
in the national income was not widely
distributed. He repeatedly posed the
question: Who was benefited by this

’
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growth of national income?
grew eloquent about the distribution
of the national income. I may also
say that some of his figures were not
quite correct, but that is by the way.
He raised that matter in a very elo-
quent manner. 1 do not know whether
he wants the entire lot of rich people
0 be taxed out of existence.

[Trr Vice-CHAIRMAN (PanDIiT S. S. N.
TANKHA) in the Chair.]

Surr H. P. SAKSENA: To become
paupers,

Dr, B. GOPALA REDDI: It is usual
for the Communists to plead for direct
taxation and to say that we must take
more and more recourse to direct
taxes and leave the poor people free
from indirect taxes bhecause these hit
everybady, every consumer., But
where only a million people are pay-
ing income tax, I do not know whether
there is any scope and possibility of
getting more from these one million
people, leaving out the rest of the
population, all the rest of the com-
munity to themselves, and to confine

all our taxation proposals to these
one million people. I do not know
whether that is possible. Though it

is being repeated every time by hon.
Members opposite, I do not know
whether that is possible at all, Their
expedient seems to be a sort of short-
cut, Tax the rich out of existence
and le{ there be nationalisation of
industries and let the private sector
be destroyed completely and let it be
exterminated; and then perhaps the
Communists will be fully satisfied
with the economic policy followed by
the Government. Till that time, I
think, they will never be satisfied
with what the Government is trying
to do., The rich should be taxed out
of existence, the private sector exter-
minated and the entire industry must
be nationalised. Only then will they
be satisfied with what the Govern-
ment are trying to do. Otherwise
they will not be satisfled at all. In
thut case, if I have to do that, f the
Government is to do that, we may ag
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well sit there, we need not sit on this
side of the House,

Suri GOVINDAN NAIR (Kerala):
We have accepted a mixed economy
and in that the private sector is
accepted.

Dr. B. GOPALA REDDI: I am yet
to learn that my hon, friends have
accepted that the private sector should
exist, I am glad to hear that. But [
would like to know whether it is for
the time being or is it for all time to
come?

Dr. A. SUBBA RAO (Kerala): We
do not want the few rich people to
become richer. Put them under check.

- DR. B. GOPALA REDDI:' That 1=
exactly the fundamental difference
between the Government and the
Communist ideologies. We do uot
want to follow their cxpedients and
to try to become rich suddenly by
exterminating certain sectors. There
is no escape from having more invesi-
ments. After all, these expedients
will not pay, these short-cuts will not
pay us very long. They may pay us
for a year or two, but they will never
make the country richer, You can
kill anybody, You can exterminate
anybody; but that is not going to make
the country richer. Unless we create
a climate for greater investment—
and that can only come from savings
which again can only come {rom
greater production—the economic
condition of our country cannot be
improved. Therefore, let us not go
away with the idea that something
in the nature of easy expedients can
be resorted to and the country cam
be made seli-sufficient and sdif-
generating and everything will be
all right. We do not agree at all
with that dogma.

As 1 said, there is no escape from
inviting greater investments from the
people and it is always so in the
transitional period, There is invest-
ment and for some time there is ne
benefit accruing from it. For instance,
there are some irrigation projects on
which we spend crores and crores of
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rupees; but it will be 10 years or 15

years or even 20 years, before thg
entire ayacut or delta is developed
ang we begin to get some fruits

thereof. Likewise there is a time-lag
in every investment and once the
benefit starts accruing to the
munity, then our economy will take to
the starting point, the take-off or the
flying-off, as it is called. Till then we
have to face this dilemma in the
transitional period. We have to go
through this travail before we can see
the dawn of prosperity and it is no
use being impatient about these things.
There is the inevitable time-lag and
we are now in that period of transi-
tion. There is the investment, but the
fruits thereof are not <forthcoming
immediately and we have to put up
with this transition period for some
time to come. And we have to in-
crease production. Of course, that is
what everybody says. But how to
increase production? How to hold the
line? All these matters have been
discussed and they have been engag-
ing the attention of everybody con-
cerned. It is not as if it has escaped
the attention of the Government or of
the Planning Commission. But for all
these things, there are no short-cuts
and it is no use being impatient.
‘Whoever wants the price level to be
out of control? Whoever wants the
entire economy to be out of gear?
‘Whoever wants that there should not
be greater production in the country?
‘Well, we are all engaged in that work
and we have the same ideology and
we are trying to reach the same goal.
However, certain techniques have to
be gone through, a certain period of
training has to be gone through and
we have to organise, as Mr. Ghosh
wants, on a large scale and on a mas-
sive scale, and only then we will be
able to give a good account of our
economy.

Mr. Ramamurti also said that while
the national income had gone up dur-
ing the last few years, the income-tax
that came into the coffers of the
Government had not progressively
increased. He says that although
there is an increase in income from
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Rs. 615 crores in 1949-50 to Rs. 1,184
crores in 1958-59, the tax collected is

only Rs. 159°66 crores and Rs. 242
crores in the respective years. He
says that the tax has not increased

proportionately and this, according to
him, shows that there is something
wrong somewhere. That is the con-
clusion he has come to, that there is
something wrong somewhere, either
the income-tax department is incom-
petent, or they are allowing hoodwink-
ing and concealment of income on a
large scale and so the entire wealth
is not being distributed properly and
all that. Sir, I may say that my
hon. friend has not come to the
correct conclusion. In the hands of a
rich industrialist, a lakh of rupees of
income will bring in, above a certain
limit, about Rs. 84,000. But thai one
lakh of additional income, if it is
distributed among a hundred persons,
will not bring in anything to the
income-tax department, That one
lakh is a reality. It is there and the
national income has grown to that
extent, If that is in the hands of an
individual or a rich man or industria-
list, then immediately the department
would get 84 per cent. of it. If, how-
ever, it is distributed widely, then we
get very little or no tax. Instead of
welcoming that feature, Mr. Rama-
murti was saying that there was some-
thing wrong somewhere, that the
department was not collecting all that
was due to it. That the national
income has increased, he has himself
admitted, The department may not
have got anything, but so many peo-
ple are getting the Dbenefit of the
increase in the national income, the
increase in the per capita income,
though it is not immediately getting
reflected in the receipts of the income-
tax department. Here, I have before
me the figures for the years 1949-50
and 1958-59, and they show how for
this period of nine years, the member
of income-tax assessees in the lower
brackets and the higher brackets has
varied and in the years 1949-50 and
1958-59 what exactly was the position.
Take, for instance, the lower bracket,
Rs. 3,000 to Rs. 5,000. The number
of assessments in 1949-50 was about

~
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1,48,000 whereas in 1958-59 it became
about 2,77,000, roughly hundred per
cent, more during a period of nine
years. For the next bracket, Rs. 5,000
to Rs. 7,500 it was 76,618 in 1949.50
whereag it became 2,07,516, something
less than three hundred per cent. In
the next bracket, Rs, 7,500 to Rs, 10,000
it was about 40,000 in 1949-50 where-
as it rose to about 1,09,000 in 1958.59.
There were only 1,950 assessees in
the year 1949-50 in regard to the
bracket above Rs. 2 lakhs and today
it is about 2,700. There is some in-
¢rease here, In some cases the in-
crease was of the order of 100 per
cent,, 250 per cent. 220 per cent., and
so on.

Surr J. S. BISHT: Could you
kindly give us the figures relating to
the group Rs. 10,000 to Rs, 1,00,0007

Dr. B. GOPALA REDDI: For the
group Rs. 10,000 to 12,500 it was
23,843 in 1949-50 whereas it was

61,577 in 1958-59. Between Rs. 15,000
and Rs. 20,000 it was 17020 whereas
it is now about 42,597. So, Sir, it is
not an illusory thing. The lower
brackets have also benefited from out
of the growth in the national income.
_We need not therefore feel distressed
or depressed that the entire wealth is
getting concentrated in the hands of
the big industrialists,

Surt K. SANTHANAM: Do not the
figures show that the upper brackets
have got a larger share than the lower
brackets?

Dr. B. GOPALA REDDI: In the
case of the bracket Rs, 3,000 to
Rs. 5,000 it was about 148,000 and it
came to about 2,77,000,

Suri K. SANTHANAM: Exactly
twice while the upper brackets got
three times, two and half times ete,
The lower brackets are increasing to
a smaller extent than the upper bra-
ckets.

Dr. B. GOPALA REDDI: It is
kecoming very broad based., You do
not agree?

[ RAJYA SABHA ]

Bill, 1960 2326

SHrR1 K. SANTHANAM: The apex
is going up.

Dr. B. GOPALA REDDI: In the
case of the bracket Rs. 20,000 teo
Rs. 25000, it was about 10,000 and
now it is about 23,000.

\
Surr K. SANTHANAM: More than
twice.

Dr, B. GOPALA REDDI: Whatever
it is, I want to show that the national -
wealth is not being concentrated ‘in
the hands of a few industrialists but
that it is becoming more and more
broad-based. More and more peaple
are the beneficiaries of this growth of
national income.

Surr K. K. SHAH: For the informa-
tion of Mr, Santhanam, I can say that
the two lakhs of assessees in the
bracket Rs, 3,000 to Rs. 5,000 means
Rs. 100 crores.

SHR1 K, SANTHANAM; If you cal-
culate the figures you will find that
even though the number is less, total

income is much greater in the upper
brackets,

Sart N. M. ANWAR: May I request
that in view of the very valuable in-
formation that is being given now
these figures may become part of his

speech?
Sart J. S. BISHT: They will.

Dr. B, GOPALA REDDI: Unless I
read the entire thing, it will not

. become part of the speech.

It is true that while the inc¢omes
assessed in 1958.59, show an increase
of about 90 per cent. as compared to
incomes assessed 1n 1949-50, the tax
collected shows an increase of about
41'7 per cent. only. It will however be
wrong to conclude from these figures
that the tax administration has not
been working properly or that there
has been tax evasion. Increase in the
incomes need not necessarily lead to
proportionate increase in the tax. The
increase in the distribution of incomes
is concentirated in the lower brack-
ets, Thus, while the figure of total
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income shows an increase of about
90 per cent. the incomes assessed in
the case of assessees whose total in-
come exceeds one lakh of rupees
shows an increase of about 50 per
cent. only, The incomes asseéssed in
the case of others had increased by
about 118 per cent. Hence the rate
of increase of tax must necessarily be
less than the rate of increase in the
incomes assessed, Therefore, it is not
true to say that the entire benefit has
gone into the hands of a few people.

SHrr J. S. BISHT: Would you
kindly give the figures for the group
Rs. 12,500 to Rs. 15,0007

Dr. B. GOPALA REDDI: The
figure was 15,519 in 1949-50 whereas
it was 38,750 in 1958.59. Anyway,
Sir, 1 wanted to show to Mr. Rama-
murii that he need not be apprehen-
sive that the income-tax department
is remiss.

Suri P. D. HIMATSINGKA (West
Bengal): He knows everything, but
wants to say something,

Dr. B. GOPALA REDDI: He thought
that the entire thing was in the hands
of a few people and that the others
are not getting any benefit. It is also
not true to say that the entire acti-
vity of the Government is not flow-
ing to the benefit of the people, There
are s0 many schools and colleges
opened. Agricultural production has
been increased and a large number of
people have found employment.
Large numbers of persons have been
trained. These things have an indirect
effect or the per capita income of the
common man, We need not fear that
the rich are becoming richer and the
poor are becoming poorer. I have not
come across any one village where
the people have become poor during
the course of the last ten years. The
rich people also complain about the
incidence of tax. Even in the chamb-
ers of commerce and in other places
I always ask them this question, I
ask them to show me an industrialist
or a commercial magnate who has
become poorer in the last five years
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because of the taxation measures im-
posed on them. They have not become
poorer, Likewise, in respect of in-
direct taxation, in spite of the Cen-
tral excise and other things, I do not
think any poor man has become
poorer even in districts like Tanjore,
Tinnevelly or Coimbatore. Let us
not be carried away by slogans like
the one referred to, Everybody is
becoming rich. That is my conten-
tion, Rich people are also sharing in
the prosperity.

Surt P. N. SAPRU: You said just
now that everybody is getting richer.
Is it your contention that the salaried
classes or men with fixed incomes are
getting richer?

Surr SHEELL. BHADRA YAJEE:
Why not?

Surr P. N, SAPRU: In terms of

what?

SRz N. M. ANWAR: In terms of

promotion,

Dr. B. GOPALA REDDI: In these
ten years, many Deputy Secretaries
have become Joint Secretaries and Ad-
ditional Secretaries, There are also the
dearness allowance and other things
that have been given to the employees
from time to time. They have not
become poorer in the process. That is
a different matter, Anyway, how
many salaried people are there? 1
think they are only a few lakhs,

Sarr MAHESH SARAN (Bihar):
The poor are not becoming richer.
They are still becoming poorer.

Dr. B. GOPALA REDDI: T do not
accept that contention.

Sarr H P. SAKSENA: I can give
an instance. Ten or twenty years
before an unskilled worker used to
get five annas a day but now he is
getting Rs. 1|8 or Rs. 1]12 as the

minimum,

Dr. A, SUBBA RAO: What was the
price of rice then and what is it now?
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Dr. B. GOPALA REDDI; Mr.
Ramamurti said that agricultural

labour is not getting any benefit.
These people, as far as I know, are
paid in kind in many parts of South
India, and the price of paddy having
gone up, there is no question of sufi-
ering for them., Does not matter what
price paddy is sold, you cannot say
that they have become poorer, On
the other hand, they were getting
five annas those days whereas they
are getting Rs. 1]12, the artisans and
the others. Therefore, we need not
get away with these slogans.

Mr. Ghosh has again complained
about our taxation structure, that
with the income-tax, wealth-tax and
all these taxes put together, one has
to pay over 100 per cent. and things
like that. While theoretically it is
so—mathematically perhaps you can
calculate that-way—I am yet to come
across anybody who is paying more
than 100 per cent. I do not know why
the wealth-tax incidence should be
coupled with one’s income. His in-
come may be Rs. 30,000 or Rs. 40,000
or Rs. 50,000 but his income-tax will
not exceed his income but if you say
that his wealth tax, his expenditure-
tax, his gifts-tax, his sales-tax, all
these together, exceed more than what
he has earned, it is a wrong way of
looking at things. It is a fallacy and
I do not want that the income should
be coupled with the wvarious other
taxes. 1t a man is foolish enough
to spend a lakh of rupees, certainly
he may have to pay large expenditure-
tax but you cannot add that to the
other taxes and say that all the taxes
put together far exceed his income.
Things must be isolated. The maxi-
mum income tax one has to pay is
only 84 per cent.—that is the highest
—and there are not very many people
who are paying that.

Surr K. K. SHAH: I will give you

an instance.
1

Dr, B. GOPALA REDDI: Instances
are all hypothetical.
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SHrr K. K. SHAH: Those who own
buildings pay 84 per cent. plus
municipal taxes half of which is in-
cluded for purposes of income-tax and
another half is not included. There-
fore, I can give you numerous instan-
ces where income from buildings is
one lakh or so and the person is pay-
ing municipal taxes and his income-
tax comes to Rs. 92,000 or Rs. 93,000.

Dr. B. GOPALA REDDI: I have
made enquiries from my department
to find out whether there is any case
of any person in Bombay, Calcutta or
anywhere, whether he is a Marwari or
Parsee or somebody, who is paying
more than 100 per cent.

Seri P. D. HIMATSINGKA: It
cannot be, unless you add wealth tax
also.

Dr. B. GOPALA REDDI: Yes, un-
less expenditure-tax, gift-tax, estate
duty and all these things are added.
But how can you add all these? The
department says that no case where
the 'combined incidence of income-tax
and wealth-tax has exceeded one hun-
dred per cent. of the income has
actually come to its notice. Though
this point has been mentioned {fre-
quently it is only hypothetical.

SHRI J. S. BISHT: In the case of

house property they have to pay
mum'gipal taxes also.
Dr. B. GOPALA REDDI: Who is

the person who pays more than 100
per cent? You produce him before
me; we can give him a reward.

« .
Sarr K. K. SHAH: Let him pay;
what is wrong? :

Dr. B. GOPALA REDDI: We will
also honour him; we will garland

SeRI J. S. BISHT: That is not the
point. Who pays that rate is not the
question. The question is whether such
a thing would not affect adversely
capital formation in our economy. It
affects the whole economy.
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Dr. B. GOPALA REDDI: 1[I think
our taxation policies have not affected
capital formation. Repeatedly figures
have been given as to how many
capital issues are being sanctioned
every year and they show that invest-
ments have not dried up because of
the taxation policies. Therefore, hon.
Members need not be apprehensive
on the score of capital formation
being affected. As I said in the be-
ginning, we want more investment
and it must come from the people.
You must give all encouragement for
. the capital to come into investment
which alone will count for greater
production.

There was a point made by Mr.
Govinda Reddy about co-operative
societies. As far as I could see, he
was the only Member who mentioned
this subject while other Members
have not at all bothered about saying
anything about the tax on the co-
operative societies. So I take it that
they have approved the Government
policy and that only Mr. Govinda
Reddy did not agree. We have exa-
mined all the proposals which were
in existence previously, what we
originally thought of doing and what
we have done in the latest Finance
Bill and I do not think that any co-
operative society is going to be hit
by this new proposal. But it is true
also that since 1954 the Government
have given licences for 45 sugar mills
1o be started on a co-operative basis
and 13 yarn mills have also been
sanctioned on a co-operative basis.
I want to know-—and all of them are
going to invest about Rs. 60 lakhs or
Rs. 70 lakhs or even Rs, 100 lakhs
each—whether it is really desirable
that the co-operatives should go in for
such large-scale industrial activity
or whether they should confine them-
selves to smaller middle class consu-
mer societies, producers societies etc.
The exemption of business profits of
co-operative societies was regulated
by a notification issued in 1925. This
was justified having in view the ob-
jectives of the Co-operative Societies
Act, 1912 which were t{o facilitate the
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formation of co-operative societies for
the promotion of thrift and self-help
among agriculturists, artisans and
persons with limited means. I can
understand weavers forming them-
selves into co-operative societies or
some artisans forming themselves into
co-operative  societies. Experience
showed that the benefits of such
exemptions came to be enjoyed by a
number ©of societies whose profit-
making activities could never have
been intended to be the subject-
matter of special tax concessions.
Even the Committee on Co-operative
Law in their Report dated 26th May
1957 observed that the existing pro-
visions in the Co-operative Laws
had not been adequate for preventing
the registration of societies which
were not genuinely co-operative in
character. While the original inten-
tion was that co-operation shall com-
prise small, compact and homogene-
ous societies, it has been found that
several big societies have come into
existence with a very large number
of members which from the point of
view of revenue cannot be regarded
as far different from the other pro-
fit-making organisations liable to
tax. Further, an increasing tendency on
the part of co-operative societies
to extend and enlarge their transac-
tions with non-members has been
noticed, Some of the societies have
also entered the field of large-scale
business activities—motor transport,
sugar mills, etc.—~—and the exemption
of the profits of such societies gives

them an unjustified advantage over
others in the competitive market.
It was in this background that the
proposals contained in the Finance

Bill regarding taxation of business
profits of co-operjtive societies were
evolved. Broadly speaking they were
so designed that while the profits of.
societies connected with agriculture,
rural credit and cottage industries
will continue to be exempt, the busi-
ness profits of other societies would
be taxable subject to a basic tax-free
amount of Rs. 10,000 which was later
on increased to Rs. 15,000. Co-opera-
tive banks will also be exempt on
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their business income. New, indus-
trial undertakings run by co-operative
societies will get a seven-year tax
holiday instead of the normal five-
year holiday and then the first
Rs. 15,000 of the profits will not be
taxed and they get all the other con-
cessions which other joint gstock com-
panies get. So under these circum-
stances whether the policy of the
Government in trying to tax these
societies is justified or not is a matter
on which the hon. House has already
expressed its opinion because as I
said only Mr. Govinda Reddy took up
this subject while all others have
tacitly approved our policy of taxing
co~-operative societies. If a few peopie,
even if they are workmen, join to-
gether and form a co-operative
society, invest Rs. 100 lakhs or
Rs. 150 lakhs and go in for transport
business and things like that, then
certainly they are in a position to
pay this tax. And then the first
Rs. 15,000 will be tax-free and they
get all the other facilities which the
other companies get. Therefora I
do not think there is much force in

Mr. Govinda Reddy’s contention
either, ‘
Sir, the hon. Member from Rajas-

than, Mr. Jaswant Singh, complained
that the Government was lenient
to the cinema people. He said that we

ought to have stuck to the original
proposals and instead of that we had
been very lenient etc. He charged

the Government of being lenient to
the trade as it were, It is true that
we originally thought that we could
impose 50 nP. per metre of exposed
film and later on it was reduced. But
even then I see that the people in the
line in Bombay and in other centres
like Poona and other places, are
closing down in protest—symbolic
protest or whatever it is—and that
they are vehemently opposed to
this new imposition though the con-
cession given is very large. While we
wanted to tax them at the rate of 50 nP.
per metre of feature films it has
been reduced to 30 nP. That is the
maximum while other smaller pro-
ducers will get greater benefits but
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even then the trade has not taken
kindly to it. After all we have had
many representations from them.
They came from Calcutta, Madras and
Bombay. The entire Film Chamber
were all present. They met the Board
Members. They met the Finance Min-
ister. They discussed with so many
others. We have to go into the
question of their competence to pay
what was originally proposed. We
thought since it was being levied for
the first time we could be generous
and then we could study the working
of this industry. We can revise it as
we like later on. Therefore, this con-
cession wag given to them. I can say
from my own knowledge of matters
that the Film Chamber, by an.” lavcge,
has generally welcomed the revised
proposal. Some of them, of course,
in Bombay are still agitating about it.
They have closed their theatres. But
by and large the present Film Cham-
ber have given their consent and they
have welcomed the revised proposals.

Sart SANTOSH KUMAR BASU: It
has created a very good impression in
West Bengal,

Dr. B. GOPALA REDDI: I can
understang that. I think it is going to
be quite a big concession and I am
happy to learn that it has created a
very good impression on the producers
of Bengali films. They are certainly
very high class pictures and their cost
of production is also very low. Four-
teen to fifteen prints they take and
they do get a substantial decrease in
the imposition. Even in the case of
Hindi pictures, the burden on them
will not be very high and there s
every reason to believe that, in spite
of the initial shock to them.
All the while the cinema indusiry
was not paying any excise duty as
such, except the entertainment tax
which they paid to the States. The
cinema industry was not paying any- .
thing towards Central excise, except, °
of course, the customs duty and the
entertainment-tax. Now, for the first
time, on the exposed feature films,
Central excise is going to be levied
and I hope that the trade also will
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take it in that light.
elosing their theatres or closing their
studios. They cut their own nose
and it does not hurt the Government
at all. That sort of protestation will
not carry much weight. They did
come with facts and figures. The Gov-
ernment went into the question and
when there was a need, certainly the
Government came forward with re-
vised proposals.

Suri MAHESWAR NAIK: Invaria-
bly they would pass it on to the con-
sumers.

Dr. B. GOPALA REDDI: They can-

not do that always. Unless the State |
Government permits them to enhance :

the rate of tickeis, they cannot an-
hance it. If he is allowed to do that,
that is a different matter. But the
State Governments generally are
chary of allowing them to increase
the ticket price and, therefore, they
cannot always do it. We do justify
what has been done for the film in-
dustry and I am also happy that they
have generally welcomed what has
been done to them.

As I said in the beginning, the
transport industry, again, was the
subject matter of discussion by Mr.
Lingam and others. Hon. Members
are aware why we are a little hard
on diesel oil just now. It is not merely
a revenue matter. It is a question of
foreign exchange. Whether we should

permit this dieselisation on a large |

scale, or whether the excess petrol
that is being produced here should be
consumed here, and whether we can
go on importing diesel o0il from
abroad, are matters which have to be
considered by hon. Members. Even
then we have again some figures to
show how much it will be per mile,
per ton of goods, per passenger. There
again it will not hit them very hard,
in spite of this imposition on diesel oil
and also on trucks. The transport
industry will continue to flourish. We
have been hearing it for the last so
many years—and I have been Finance
Minister for some time

i 3
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There is no use | this is the last straw on the camel’s

back. Even this week when I had
been to Rajasthan, T had not seen any
camel whose back was broken. The
transport trade is not going to be han-
dicapped in any manner and they need
not agitate about it. As somebody
said, their agitation is more about this
threat of nationalisation. Once the
State Governments give them an as-
surance, ‘All right, you will not be
nationalised for the next three years
or five years’, they will be quite
happy. They will be prepared to pay
the tax on diesel oil, on motor vehi-
cles or the Central excise on trucks.
They are only afraid of a bigger issue,
namely, the impending nationalisation .
by the State Governments.

Sarr N, M. LINGAM: They are pas-
sing it on to the transport users. ¥or
instance, the bus fares have already
been increased.

Dr. B. GOPALA REDDI: They are
not paying it. Why should they agi-
tate then, if they are passing it on to
the consumers? The consumers are
not protesting. There is no hartal
from the passengers or from anybody
else. The passengers are already satis-
fied. Only the transport industry is
creating this agitation. As I said, I
am very happy that they are passing
it on and they need not be handicap-
ped. There will not be any impedi-
ment in their progress. Mr. Santha-
nam also raised the question of the
Railway Ministry imposing a 5 per
cent. surcharge and then again the
transport industry. In spite of all that,
I do not think that the prices will go
off at a tangent and we need not be
apprehensive that because of our
taxation on diesel oil, because of our
taxation on carrying of goods, every-
thing will become costly.

Lastly, Mr. Avinashilingam Chettiar
raised the question about how much
Central excise is falling on agricul-
ture, that we are asking the agricul-
turist to produce more and at the
same time we are putting these im-

0il,-
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electric motor and things like that. I
think he advanced a sort of a theory
that because we are in need of more
foodgrains, becauze we are asking che
people to produce more food, they
should not be taxed, that there should
be a tax holiday in respect of agricui-
tural production, that agriculturists
should not pay anything to the coffers
.of the Government. We do not accept
that theory. Agriculture must flou-
rish and at the same time, along with
their prosperity, they must also con-
tinue {o pay some taxes which are
levied by the Government. Therefore,
we do not accept the theory that agri-
culturists need not contribute any-
thing towards Central excise. It may
be that a part of it is falling on the
agriculturist. Even there only about
a lakh of engines are working in the
agricultural fields, according to some
calculations and generally they are
well-to-do peasants. They are not
poor people who cannot afford to pay
something more. They have gone
into that investment and they increase
their food production. When that is
80, they can as well pay this addi-
tional impost. It is not a very heavy
burden either. The increase is not

very steep and they can, as their food -

production is increasing more, also
pay a little more towards Central
excise,

On the whole, I am very happy that
the taxation proposals as such did not
invite any criticism and they were not
criticised. As I said in the beginning
the House gave a tacit approval to the
proposals. Mr. Santhanam’s com-
plaint, of course, is there, that the
Finance Minister is somehow hesitant
to tax more, that he ought to have
-come forward with a big dose of taxa-
tion this year, about Rs. 60 to Rs. 70
.crores and that he ought to have
given a tax holiday for the next two
or three years, giving respite and
breathing space. I do not think we
can do as Mr. Santhanam has said.
‘We cannot give a sort of an assurance,
“All right, you pay this now, and for
three years we will leave you alone.”
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After all, we cannot mortgage the
ideas, the time factor and the various
considerations which also weigh be-
fore the House and’ before the Gov-
ernment. Therefore, no Government
can say, “All right, I am doing this
For the niext three years you need not
pay any tax.” I do not think we can
do that. From time to time we must
be studying the situation. There is no
escape at the present juncture
in this transitional period, from the
fact that a wide sector must be cover-
ed and that can be covered only by
indireet taxation. There is no direct
conflict in indirect taxation as such.
In the present state of our economic
development, it cannot but be that
we have to cover as wide a range as
possible. T appreciate the spirit in
which hon. Members have given their
suggestions and their views on this
Bill and I am thankful to them.

Tue VICE-CHAIRMAN (Panprr
S. S. N. TANKHA): The question is:

“That the Bill to give effect to
the financial proposals of the Cent-
ral Government for the financial
year 1960-61, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted,,

THE VICE-CHAIRMAN (Panpr S.
S. N. TaNkHA): We shall now take

up the clause by clause consideration
of the Bill

Clauses 2 to 23 were added to the
Bill.

The First Schedule and the Second
Schedule were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Dr. B. GOPALA REDDI:
move:

Sir, 1

“That the Bill be returned.”
The question was proposed.

Surr H. P. SAKSENA: Sir, 1 have
to make one single request to the
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hon. Finance Minister, and it is this
that he should bear in mind the stress
and calamity of the poorest classes of
people who are labouring under the
very hard and cruel hardship of rising
prices which the Government have
not yet been able to control up till
today. These rising prices should be
looked into carefully so that the
common man should feel that hence-
forward his budget will be evenly
balanced and that he will not be put
in a very pitiable condition.

Dr. B. GOPALA REDDI: Sir, the
Planning Commission and the Gov-
ernment are constantly watching the
price levels, and I am glad to ~ see
from the newspapers that the Food
Minister of the Uttar Pradesh Gov-
ernment has announced in the Vidhan
Sabha that food prices in Uttar Pra-
desh are coming down. He has given
some figures. It is a welcome fea-
ture.

Suri H. P. SAKSENA: The Food
Minister of Uttar Pradesh is not the
one individual alone living in Uttar
Pradesh. In Uttar Pradesh there are
seven crores of people. N

Dr. B. GOPALA REDDI: He read
some figures to show that the food
prices in Uttar Pradesh were coming
down. It is a welcome feature.

Dr. H. N. KUNZRU (Uttar Pra-
desh): It will come down in Uttar
Pradesh because this is harvest time.

Dr. B. GOPALA REDDI: He gave
some figures for the last few months
to show that prices were now coming
down. Anyway the matter is cons-

tantly engaging the attention of the:-

Government.

Tre VICE-CHAIRMAN (PAnDIT
S. S. N. TangHA): The question is:

“That the Bill be returned.”

The wmotion was adopted.
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by Railway Under- ‘

taking '
RESOLUTION RE NOMINATION
TO PARLIAMENTARY COMMITIEE
TO REVIEW RATE OF DIVIDEND
PAYABLE BY RAILWAY UNDER-
TAKING TO GENERAL REVENUES

Tas DEPUTY MINISTER or RAIL-
WAYS (Sprr SHAH Nawaz KgHAN):
Sir, 1 beg to move the following Re--
solution:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
the nomination by the Chairman of
six members from the Rajya Sabha
to the Parliamentary Committee to.
review the rate of dividend which
is at present payable by the Rail-
way undertaking to the General .
Revenues as well as other ancillary
matters in connection with the
Railway Finance vis-a-vis the Gene-
ral Finance and make recommen-
dations thereon by the 30th Novem-
ber, 1960.”

The question was proposed.

Surr GOVINDAN NAIR (Kerala):
Mr. Vice-Chairman, our railways are
the biggest and perhaps the earliest
nationalised concorns in our country.
We have invested about Rs. 1500
crores in them. This Committee to
be formed is to decide the contribu-
tion payable to the General Revenues
from the railways.

We have been hearing during the
last two or three days about the socia-
list pattern of society which we want
to build, and in this context how these
railways are working, what profit they
are making and how they are cater-
ing to the needs of the public are very
important ‘matters. Now, as far as
the question of the running of the
railways is concerned, it is often
asked whether these are public utility
concerns or commercial concerns, and
there is a tendency in certain quarters
to cover up the failures of the rail-
ways in the name of public utility
concerns. When we are planning tor
bring in as many of the key indus-
fries as possible in the public sector,



